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DISTRICT-PAPUM-PARE.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
A - Guwahati Bench.

~ {An applicatioh under Section 19 of the' Administrative Tribunal Act, 1985.)

For use in Tribunal’s Office

Signature
Date

0ANo.- UFE  nont

- Beiweén ‘

Sri S. J. Jongsam, I.I*;.S. ' . s

Deputy Conservatbr of ’Forest, { IND),

Ofo the Principal Chief Conservator of Forests, Arupachal

.I"radesh,_ Itanagar. |

,.Ai)plitant, ‘
And ‘

1. Union of India, - |
Thtough the Secfetm'y. Ministry of Forés: &
Environment, Govt, of India, Pariyavar;m Bhavan,
CGO Complex, Lodhi Road, New Delhi-110003.

‘2. State of Arunachal Pradesh,

.......... Contd.
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Through the Secratary, Forest & Environment, Govt. of
Arunachal ?radesh, Itanagar.

3; .The Union. Public Ser;r'ice Commission, Dbolpur

House, 'Shal;jahan Road, New Delhi-110001, A(tin'ough

its Secretary).

Respondents.
1 Particulars of order(s) against which the apphcatwn is made :

_ i)l --The apphcant assmled the action of the Respondents in not pmmotxng the
apphcant to the LF.S. cadre in the year 1987/1988 thh the year of allotment
~from 1983/1984 when the apphcant was ﬁt ehgxble and was Wlﬁlm zone of .
consideration and when the posts were available but matead tne applicant was
promoted on 26.0.96 with year of allotment as 1992 The apphcant also
assailed the action of the Respondent& in’ causing delay in reviewing the

cadre and holding m_eeting of th_e& solection committee ‘which has thereby

délayéd the scope of promotion to the posts IFS and gettixig allotment of year. |

The applicant further assalled the inaction of the Respondems in taking’ :
appropriate action in pursuance to the various representahons go filed by the

phcant the latest being submitted duly on 6.2. 2001.
it) Order dated 29.6.2000 passed by the Govt. of India, thstry of Fores*s &
| Evironment by which the;. year of allotnfent and the seniority of the apphcﬂant
vis-3-vis was fixed. |

2. Jurisdiction of the Tribunal :-

... ..Contd
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The application declares that the subject matter of this application ig Wititin the
jurisdiction of this Hon'ble Tribunal.

Limitation :

' The applicant also declares that the present application ia within the limitation

period as has been prescribed under Section 21 of the Administrative Tribunal
Act, 1985.

Facts of the case :-

That the applicantis a clﬁzen of India belongmg to the Tangsa tri‘oa a Schedule

Tribe community of A.runachal Pradesh. The applicant is entitied 0 the rights and

- privileges as guarantee(f under the Csnstrtutwn and the relevant rules framed

thereunder.

“That following due procedure, the applicant was appointed as Agsistant

Conservator of Forests (ACF in short) after due selectmn and interview in the
year 1978 issued by the Respondent No. 2, Being so selected, the applzcant also
underwent two year's training for Diploma Course in Forestry at the State Forest
VSa-rvioes College, Byrnihat, Thereafter vide an order No. FOR-149/E-2/81/14195-

245 dated 15.6.81; the applicant w.e.f 1.4.81 was regularised in the post of ACF.

The service of the applicant was later on conﬁrméd vide an order dated 22.1.87

w.ef 1985
The copy of the order of regularisatian a:ﬁd the order of confirmation dated
15681 . and 22.187 are annexed herewith as ANNEXURE-A & B

respectively.

Contd.
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That the humble applicant vide various orders was 'appointed in 2 Senior State

~ (adre post as Divisional Forest Officer/DCF from 1987 to 1993 holding various

division. Thereaﬁﬂr the appncantwm appointed on officiating basis in a cadre
post of }FS as Deputy (‘enservator of Forests in the year 1993. In all the cases the
order of appmni‘ment on officiating basw was intimated to the Respendent No.1.
The apphcantpn officiating basis, aenred from 1993 to 9496 as Divisional er gt

Officer.

. +

The copy of such various orders of lappointment on afficiatiﬁg basis as
DCF/MDFO #re annexcd herewith as ANNEXURE C Series.

That in the year 1986, thie total cadre strength in the Senior Duty'Pést was 6’: iﬁ
the UT c,adre and out of which the U.T. of A.P. was given 27 Senior Duty Posts of
which though 11 posts were meant ;{'or share in premotwna! quota, in actual, they
were given 13 posts Slmllarly in the year 198?‘ the semior duty was 28, one
having created by the Govt. of AP out of which the sha:e- of promotional posts
should have been 14 and as such there were ready senior duty posts to appoint

SFS ofﬁcgrs in such posts by promotion.

That as there was no cadre review ﬁ"om 1987 onwards, the number of duty posts
remmxxed the same ana the state wige a Jiotmerst also :'Ama.ped unchanged. The
various year wise duty posts and the dnstnbunon/calculahon ‘which pre\:'uled in

the year 1986 and remained stagnant thereafter for the sake of brevity is ae’im;eﬁ

balow:

3O

t




~ consideration as per Recruitment Rule existed uwpto 21.2.83. But the How'b
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A

Year  Total Ne.Senior duty post Post ought to have been allotied to SFS promotess
. under the UT cadre At 33 W%
1986 51

29
The sbove number of posts remain stagnant till 1995 when the cadre strength was

reviewed for the first time after 1986,

That 1t i3 stated that the calculation as described above for the number of posts has
been arrived as per the decision given by the Hon'ble Central Administrative
Tribunal, Calcutta Bench in 0.A. No.994/1990 decided on 26/7/94 where in the
How’ble Tribunal for uniformity of allocation of posts decided that service
conditions of All India Service Officers are the same irrespective of the state
cadre to which they belong, Hence there should be uniformity of criterion in all
the stafes in determining the cadre strength as per IFS (Fixation of Cadre Strength
) Regulations, 1964. The Hon’ble Tribunal while delivering the jﬁdgement? relied
on the judgement and order paszed by the Hon’ble CAT, Jahba}puf in TA 81/1986
(K.K. Goswami vs Union of India reported in v198’? {(4) SLI(CAT) 194 Jab}. The

said decision of the CAT, Jabbalpur Bench was assailed before the Hon'ble

| Supreme Court in SLP NO. 11025/1987 and vide order dated 18.4.88, the SLP

was dismissed. The calculation as per Hon’ble Calcutta CAT Bench’s judgement

has been detailed below in the foregoing paragraphs.

That earlier while calculating promotion post, on the strength gf Senior Duty
posts were done as per the schedule as enumerated under the IFS(Fixation of

Cadre Strength) Regulations, 1966 where in item no. 5 was never taken into

Calcutta CAT Judgement observed thai while calculatmg posts tor the promofiee
.......... =00
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|- quota, the item No.5 (in the table below) aiso needs to be added in determining
: the number o.f posts to be allotted fo the SFS officers under promotion quota,

As such when the number of posts to be filled up by promotion in Union
Territories as on 1.1.86 chould have been 29 but it was shown as 24, i.e. short of 5
' posts. The caiculation as pfescribed under the Regulations of Seniority Rules

1968 ig shown in the table below:

Semior posts under the Union Territories

1. Total Senicr Duty Posts: v 61
' 2. Central deputation(20% of item labove) 12
3, Posts to be filled by promotion (33&1/2% of itern Ne. 1,285 toge‘-.her)‘ 29
" . 4 Direct Recruit posts (item Ne.l -2) 49
*" . 5. Deputation Reserved (state) {25% of itern No. 1 above) : i5
6. Leave reserve, Jr. posts, training reserve (30% of item 1 a};.rove) 18

8. That describing the way as stated above, it can be seen that on 1.1. 1987, the total

I promotiee officers were 19 where as per the table above, the promotional posts

y should have been 29, i.e. 10 numbers of promottee posts were lying vacant under

| UT cadre of which the U.T. of A.P. is a constituent..Be it also stated here that in
the year 1987, the name of the applicant along with 4 others were recommended

; by the state government vide their comununication dated 20.10.87 under memo
No. FOR. ~400/E(2)/83/406-407 for induction into the IFS.. Again in the year
1988, the name of the applicant along with one Sri R.K. Deuri and two others
were recommended for induction to IFS vide communpication dated 23.12.88 as

sent by the State Govt. under memo No. For. ~400/E{2)/83/400.

....... R alc, 0 il R

UT TR e PR

[ U S

’hf



10.

-7-

That the applicant begs to state that as earlier cadre strength wae calculated sector

wise faking the unit as a whole, the number of posts for promoitees which were 24
int the year 1986, the U.T. of A.P. was zllotted 11 promottee posts out of 24 and in
practical, only 15 SFS officers were promoted from the state of AP, This was

done as the cadre was calculated unit wise as a whole. The applicant, as such

ought to have been promoted against the vacant promoted posts occurred under

U.T. cadre in the year 1987, 1988, 1989 otc,

That as per the calculation explained above, in the year 1987/ 19i88, there existed
11/10 vacant posts for»promottées in U.T. as the number of promotee officers
were 21 only out of 29. The applicant in the said year was within the zone of
consideration being at serial No.2/3 out of 6 eligible SFS officers from the U.T. of
A.P. and the rest 2 are from the constifuents unit of U.T. The applicant thus could

have very easily been promoted to IFS in the year 1987/1988.

That just for the sake of argument without any admission if the UT. of AP. then

18 considered as a separate cadre, then the year wise duty posts and the promottee

posts would have been from 1987 onwards in the following manner respectively:-

Year Total No. of Sr. duty posts posts for promottees
1.1.87 8 14
1.188 30 i3
1.1.89 34 o 17

Thus when the number of Senior Duty pests was 34 in the yeai' 1989 with the

creation of 8 posts by the Govt. of AP, the Central Govt took the number of
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senior duty posts to be 34 in the year 1995 only. If the cadre review have been

done fime to time yearly and the meeting of the selection, committee were held

annually as prescribed, there would have been enough vacancy to accommodate

the applicant in the IFS in the year 1987/1988 itgelf. This would have been

possible as there was 8 posts under U.T, cadre of which 7 posts gone to UT. of

AP

Be it stated here that the Govt. in between 1986 to 1995 created 8 Semior Duty

posts and the same was intimated to the Respondent No.1 vide official letter dated

11.8.98.

A copy of the said official letter dated 11.8.98 is apnexed herewith as

ANNEXURE-D.

That it is stated that the state of AP. 15 2 constituent of the Joint Cadre Autherity

" in matiers of notional allocation of the promotion quota for the then UT.

constituents units as framed by the Ministry of Environment and Forest, Govt. of

India which is the coﬁtrollmg authority. The Govt. of India accordingly vide

official letter dated 25.1.95 sought concurrence from the constituents units for

approval for distribution of notional allocation for promotion to the post of IFS..

A copy of the letter dated 25.1.95 is annexed herewith as ANNEXURE-E .

That the seniority posts of the state of AP. then U.T., which was earlier

27 m

number, vide a notification issued by the Govt. of India was raiged to 34 which

includes 8 posts created by the State Govi. in DCF rank of which 6 were Deputy

Conservator of Forests and 2 were of Conservator of Forests.
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A copy of the said notificatien dated 261035 is annexed herewith a

ANNEXURE T. | ,
. Y

That finaily vide a order dated 26.9.96 issued by the Respondent No.1 exercising
power under Rule 8(1) of the IFS (Recruitment) Rules,1966 read with Rule 9( 1)
of the IF3 (Appointﬁaent by Promotion ) Regulation ,1966, the applicent was

appointed to the IFS with immediate effect and his seniority was fixed at serial

No.2 in the cadre of IFS.

A copy of the said order dated 26.9.96 is annexed herewith s;s ANNEXURE-

G

That finally vide an order dated 29.6.2000 issued by the Respondent No.1, the
applicant’s year of aliotment in the TFS was shown fo be from 1992. The
applicant, accordingly on 782000 submitted a representation addressing the.
concerned authority of the Govt. of India, This representation was followed by
another on 6.2.2001 and on both the occasions, the representations were dulyv
forwarded by the Govt, of A.P.

A copy of the said .order dated 26/29.6.2000 and the representation dated

% 82000 and 6.2.2001 are anﬁexed nerewith as ANNEXURE- HI &J

respectively.

That the applicant begs to state that having sppointed in a substantive and

ganctioned posts which is very much evident from the alloited’ cadre strength for
promotion guota, the unpecessary and unexplain elay cause
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reviewing and holding meeting of the selection committee upon wrong calculation
of promotion posts has deprived the petitioner to get promoted to IFS from
1987/1988 when same became due and when posts were readily available. The
applicant ought to have been promoted from 1987/1988 with year of allotment as
1983/1984 when he was fit and suitable for the appointment to IFS and was

within the zone of consideration.

That the applicant humbly begs to state that had the applicant been promoted to
the post of IFS with year of allotment as 1983/1984 when same became due, the
petitioner would have been promoted by now, to a higher scale of pay. The
applicant instead of getting the higher pay scals is being given lower pay scale

and as such the pay scale has remain stagnant for the last few years.

That it is stated that the relevant service conditions relating to promotion,
appointment, selection etc. in matters of IFS cadre in the present case, are
governed by the following rules, namely-. 1. The IFS(Recruitraent) 'Rnles, 1966.
Rule 4 speaks about method of recruitment and Rule 4(b) provides for promotion
from substantive members from State Forests Yervices. Rule 8 provides
promotion from SFS cadre and also laid down that the number of person to be
recruited.
2. The IFS (Appointment by Promotion) Rules,1966: Rule 5 prescribes that
every year list of eligible candidates who have completed 8 years of service
has to be prepared which in case should include number of eligible candidates

as 3 times the vacancy. The said rule also speaks about thet the list has to be

e ee e AOOHERL
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review every year and if there is any adverse entry same has to e
communicated to the Central Govt. Rule 8 of the said Rule provides for the

State Govt. to appoint person of SFS cadre to appoint in cadre posts.

- Rule Z (g) of the IFS (Regulation of Seniority) Rules, 1568 definex a genior

post a5 2 post included and specified under item 1 of the Cadrs of each state m
the schedule to the IFS (Fixation of Cadre Strength) Régui&tiong,' 1966 and
includes post inciuded-in the number of posts specified in itém 2 and 5 of the
said cadre when hold on senior scale of pay, by an oﬂicef recruited fo the
Service in accordance with suberule (1) of Rule 4 or Rule 7 of the Recruitment

Rules. The said calculation is also needs to be read along with the judgement

-and order so passed in O.A. No. 994/1990 as passed by the Hon’ble CAT,

Calcutta Bench.
4. Rule 4(2} of the IFS (Cadre) Rules,i966 prescribes that that there
should be timely review of cadre every 3 years.
5. Rule 8 (3) of the IFS (Recrutment} Rules, 1966 emphésise that Central
Govt. may make appointment of persons from the SFS and when a
~ vacancy occurs in a joint cadre which has to be filled up according to ihe/

provisions of this rule, vacancy shall, subject te the agreement in this

behalf be filled by member of SFS of any one of the constituent state of

the group.

19.  That the applicant humbly sates that the action of the Respondents in not
promoting the applicant to the IFS cadre when posts were readily available and

when same became due has been done in most arbitrary and malafide manner

.



20.

21.

22.

SAN

-12-

exercising power colourably. The promotion ought to have been dyne by
reviewing the cadre and holding meeting of the Selection Commiftee in time and
in the instant case there was no cadre reviewing since 1986 and no meeting of the
Selection Committee was held since 1987. The Responden;s ought to have
encadred the Senior Duty posts so created in the year 1986, 1987, 1988 and 1989,
but the same was done only in the year 1995 causing immense hardships and loss

in service benefits to the applicant.

That the applicant officiated in IFS cadre posts on w.ef 1993 to 1996 in senior
time scale which was within the knowledge of the Respondents. The applicant is
entitled to be promoted earlier to IFS as per Explanation to the TFS {(Regulafion

of Seniority) Rules,1968 and entitled for the benefit of officiating period also.

That the applicant begs to state that the applicant for a period from 1984 onwards
has performed job on being appointed as DFO respectively at various locations
with satisfaction till his induction to IFS cadre in the year 1996. The applicant had

also underwent various courses/training at various institutes.

That the applicant begs to state that the Govt. of India issued a circular for holding
DPC laying down the guidelines to be followed therein. The Respondents in the

following case has overlooked auch guidelines for which the applicant was made

to suffer.
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That the applicant further begs to state that when it being the admitted position
that the applicant was eligible for promotion fo IFS in the year 1987/1988 after
completing 8 years of service. It is also the admitted position that there was no
cadre review since 1986 and the selection committee did not held itz meeting
since December, 1986 as enshrined under the rules and guidelines. As a result of
such upreasonable and unjust act, no SFS officers from the state could be
promoted when posts were available st 33 1/3 % which has airo left the quota
under utilised and cansed hardships tc the applicant. The Respm&eﬁt No.lmna
similar circumstances admitting the hardships cansed to the SF3 cadre from the
state of J & K and has allotted year refrospectively when same was due by issuing
a nofification dated 28.2.97. The applicant being similarly situated deserves
stmilar freatment,

The copy of the notification dated 28297 is anmexed herewith as

ANNEXURE-K.

That it is stated that the selection committee which ought to have met every year

for preparing a list panel as per rules framed under IFS (Appointment by
Promotion) Rules,1966, but the meeting of the selection committee has held on
1995 after a gap of 8 yeafs clubbing all the unfilled vacancies:and promoted 20
SFS officers, Had the meeting been held reguiarly, the applicant would have been
promoted to IFS in the year 1987/1988 when posts were readily available and

when the same became due to the applicant.

LCondd,
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That being highly aggrieved by the arbitrary and malafide act en the part of the
Respondents in not promoting the applicant to the IFS cadre mn the year
1987/1988 with year of allotment as 1983/1984, the aéplicant haz approached this
Hon’ble tribunal with & prayer to refix his year of allotment 3s 1983/1984 by
gquashing and setting aside and/or modifying the order of appointment to IFS
dated 26.9.96 along with the year of allotment order dated 29.6.2000 to the extent
fixing his vear of allotment as 1983/1984 and restoring his pay and seniority
refrospectively as done in the case of SFS of the state of Jammu & Kashmir. The

applicant being similarly situated deserve same treatment.

Grounds for present application.

For that the Respondents never took steps in holding meeting for cadre review as
well as for preparation of lists for promoting SFS officer since 1987 and clubbed
the vacancies which is contrary to the rules and did not appoint IFS officer from
the promotee quota in the year 1986, 1987 and 1988 for which the applicant was
denied for promotion to IFS cadre as he wag within zone of consideration then.

For that from the entire sequence of events as stated above it is apparent that the
Respondents have caused unreasonably delay in holding the meeting of the
Selection Committee since 1987 and in reviewing the cadre. The entire action was
exercised malafidely and arbifrarily for which the case of promotion of the
applicant to the IFS was further delayed and the year was reckoned as 1996
instead of 1987/1984. As by getting promotion to JFS cadre, ome is entifled to

have better service benefits.

.......... Contdd.
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For as per Explanation 1 of the IFS { Regulation of Seniority) Rules, 1968 ever
since the first select list prepared by the Selection Committee constituted under
Regulation 3 of the IFS (Appointment by Promotion) Rules, 1966, the pertod of
continuous officiation in senior post declared has to be counted. Since the
applicant was officiating in a senior posts from 1993 to 1996 aqd having
appointed as ACF in the year 19’?8‘; hence his due date of pmme‘iicn to IFS would
be in the year 1987/1988.

For that it being apparent that the Respondents committed error and were biased
in calculating the posts for SFS officers when the posts were readily available and
the applicant ought to have been promoted to IFS 1n the yeair 1987/1988 with
year of ;;Jlgtment as 198371984 and for such irregularity, the applicant was
deprived of service benefit and seniority and his service remain ‘stagnant for years.

For that the Respondents have regularly recruited 43 IFS officer during 1985-95,

- whereas as per IFS (Appointment by Promotion) Regulaﬁiﬁfi, 1966, out of 43

seats, at 33 1/3% and following the Hor’ble Calcutta CAT’s judgement, 21 SFS
officers ought to have been promoted. |

Fér that the action of the Respondents in the instant case besides .being arbitrary,
illegal, malafide and biased is also violative of Article 16, 19 and 21 of the
Constitution of India as because of delay the applicent was deprived of better
service benefits to which he is legally entitled.

For thatv the action of the Respondents in the instant case is patently malafide and
punitive based on irrelevant and extraneons consideration. The order dated

26.9.96 and 26/29.6.2600 thus needs to be modified by acking the Respondents to

Centl.
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alioi year of allotment as 1983/1984 when it felt due to the applicant and when
posts were readily available and he was within zone of consideration.

For that the impugned action besides being arbitrary , illegal and malafide is alzo
liable to be condemned and set aside as same has been done whimsically,
capriciously and under colorable exercise of power.

For that the order o assailed and the entire exercise of power has been performed
in violation of the principle of matural justice and administrative féir plav. The

Ll

orders as such is liable to be quashed and set aside.

For that in any view of the matter the impugned action isv’oad in law as well as in
fact and as such the same is liable to be quashed and set aside.

Details of Remedies exhausted :-

The applicant declares that be has no other alternative remedy other than fo

approach this Hon’ble Tribunal for getting redressal.

Whether Any Appeal er Suit is Pending In any Court With Regard To The

Subiect Matter In Agitation:

That the applicant further declares that there is no suite, application or writ
petition pending before any court or tribunal with\regargis to the matter as agitated
in this petition.

Details of Relief Scught foi:-

Under the facts and circumstances stated above, the applicant_‘humb}y prays that
this Hon’ble Tribunal may be pleased to admit this application , call for the
records and afler hearing the parties may be pleased to pass an order directing

the Respondents to promote the applicant to TFS with retrospective benefit from

the year 1987/1988 with year of allotment as 1983/1984 restorin

e e . o A e e

o e o < Mg St e - el .t e o D S N s ..
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with all retrospective service benefits by sefting aside and/or modifying the
order/communication dated 26.9.96 (Annexure-G ) and 26/29.6.2000 { Annexure-
1) and/or pass such order/orders to which the applicant is entitled as péz’ law and
aquity including the cost ofthe ét‘aceeding&

Intexim reliefs if any :-

Under the present facts and circumstances, the applicant reserves his right to press
for interim order when situation arise and if there 1s necessity for the same.

Particulars of LP.O :

IP.0. No. (G790285dated >~ |2— 240 for Rs. 50.00 (Rupees Fifty

only) is enclosed.
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GUVERKMENT OF ARUNACHAL PRADESH /4i”””v’*ﬁf')£?~
' OFFICE CF THE SECRETARY{F(RESTS) ey —
, ITANACARZ791111

NG“F%S.149/E—2/81;~ ORDER . - V‘J:?””

Ui their successfu] cimpletion of 2(tyo) yeare traj.-
Ning in the Diploma Courss ( 1978-80) in the State Forest Scp.
Vice Collége—Cum-Research Centre, Burnihat, Meghalaya, the LtL.

vaerncr, Brunachal Pradesh is pleased to appoint the'Follouing

persons temporarily as hsstt.Conservator of Forests in the Sfg
Cadre of firunachal Pradesh Forest Department. in the
Rse 650f30—740—35—810-E8-35-880-d0~1000—EB-40-1200/~
other allowances as admissible under rulee in force from tima
to time, With effect From the date(s) shouwn agairst each:-

scale of

Pom~ plus

§1TENaHe‘oF ﬁf?iEe?gﬁaTe_o? ~ TIPlEcE of T Ty, T T e e
No, apnointment posting _

u-mn-h-m——---..-——-—-—-m—

T.5hri $,3,Jongsam 1-4-81(AN) Along Forest fgainst the post
A Divn. with of ACF created
Hars.,at Rlong.vide Cout's ordar
.iesued under Memo
No.FI'R.135/D-5,/pn/
) R 86816~55,dt,31-10-80 .
2.5h <

T1 R.K.Deori  1-4-81(RN) Banderdeus figainst the post of
\v///, ' E?iﬁsgqglvn§ ICF created vide
3 i ] ! a
at ﬂanderdeua.GOVt'Ofder 1usugd
under Memo No . F(R .
195/0-5/80/26855-55
. dt. 31-10~80.

2. They will undergo practical trainirg for one Vear
in forestry work under the Supervision of the DFQs/CFs. Durimng

the training period they will have tn pass the prescribed Denart-
mental Examination. .

¢d/- E,S, Thangam
Secretary(Forests),
Govt.of hrunachal Pradesh,

: ‘ Itanagar.
Mamo No.FOR.142/E<2/81/ | - /Dated Itanagar,
- /Li/ 95 2/[.)5 . The /5/,)" June /81 .
+ The hddl,hkccountant General/Central & hop.)
Shillong. ‘

"2, The DIPR,Arunachal Pradesh,Shillona for publica-
. tion of the order in the next issue of the
. Gazette, ' : '
3. &1l CFs ( including CM.LWW), hp
4, K1l DCs, [P, For information,
S. Rll DFs, A.P, for their information,

Copy to:- 1

*

6. The Officer Concerned.
‘e 7, The hccounts/Dudit/Dev./Statistical Br.of this
5 office, _
spare copies,
I ﬁﬂ/\ _
//L -/ / LN T /‘/»ﬂ-““”"“‘
\ : ' .S . THEMGHR

Sgcretary (Forésfs‘),
+« of fhrumachal Fradesh,

w1 T - \ Govt
w“ﬁ‘ﬂ Wa/) \ Ttanagar.
’ ‘ [ K&)/\'\

0 4
gbd N Ba-é:ro'?:" ¢ y
-
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L \&g GOVERWNMENT OF ARUN'CHAL PRZDESH (/@

QFFICE OF THE SECRETARY (FORESTS) <

ITANAGAR ' 99\

NO,FOR,60/E-2(A)/85/pt=I/ : O RDER

!

.The following officers, of Arunachal Pradesh Forest

Department are confirmed in the post of Assistant Conservator of
Forests w,e.from the date noted against eachy

SO O I s G D D it il e et G Gt S0 B St S Sy o s D Wl O WD B WD it ot ot s Gk s+ B T .0 d o S A U o - WD U G SiE SO My i D D VD G S Ut P4 P b D s Bt G St e

Sl

- s Date from
No. Name of officer which, con- Authority.
DR e O St S ot B e g S B e o 3 0 2 i f}_mggl ~~~~~~~~~~~~~ Dt s U s D D> Bt o Gt A PG WD ey S8 bod s e s
1 2 3. 4
———————————————— [y PRIy VU, ..—_—.--A—--.-.-.—-......._-.-._..-..—....._—.--_...u—.......--..-——-——_-—
1., Shri s.J. Jongsom,- . 1.,1.85 Against one of the 10 posts
: converted into permanent onc
vide ordér NO.FOR.274/E-~-2/82/
: : , 1304-44 dt, 25.1. 83
~2. Shri R.K.Deori 1.1.85 -do-
3. Shri M.K.Palit 1.1,.85 ~do~-
4, Shri SjiThirunavakarasu 1.1,85 : —do~

O at py W —

Memo.NC .FOR, 60/E—2(A)/85/pt-I/ 27 7 Dated.Itanagar, the 22 |\-{4191/8'7.

Coy to

1, The

T v S S . e Bt 20 B D s il s L = A B s WS Bk i D R D s kS Wt § 8 S s S B} W g W S Wl . Sy k) Gl DD s et iy PP Al S Pt WAL B 0 s S B SN S P Bt 41

5d/~S.B. Roy,
j Secretary (Forests),
i runachal Pradesh,
67 Itanagar

(3
o -

Accountant Gereral (Accounts),Meghalaya,lizoram &

Arunachal Pradesh, Shillong.

2. The
3. The
the
All
The
All
The

8., The

IO

Joint Secretary (Pol), Govt.of Arunachal Pradesh,

DIPR, A,P. Naharlagun for publiCﬂtlon cf the order in
next issuc of the Gazette.

Conservator of TFTorests, Arunachal Pradesh.
Chief Wildlife Warden, Arunachal Pradesh.

Divisional Forest Offlccrs/ACPs incharge of Dins, pp
Officers Concerned,

confidential branch of this office.

9., I'{le NO.FOR.60/E(7A)~2/85.:

10.Personal file of the officers concerned
11,20 spare copieb.

&j&bwv

Secretary (&frestu),

\ " Arunachal Pradesh,
u;VﬁﬁQ Itanagar,

“‘Ju v

—
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The Governor of Arurachal Fradesh is

'piea'sed to appolnt the followlng SPS officers of Deptt.

.1s sarlier, —

og Envi rorment & Forestf, Arunachal _ggadesh to ofgiciate
0 rely temrorary basls as Deput nservator of -
Forg;ts ggai ngt thg cadre post ggc’ ?Es gllotte to
Arirachal ‘Pradesh in the scale of pay of #, 3008~100-
3530-125-4500/- r.{/l plus o;:hﬁrfallowamfsdasfagrgi(igibl?
3 les £ me to time for a period o ree
}xnon%‘?.ﬁsnéc.g?f .r?rg.g.gg or untfl urthgr orders whichever

S

1. shri K.D. Chowdhury, DCF {sFS)
. shrt S\ Jongsam, DC?(SFS)
i+ 8Shri R.k. Deonl, DCF(SFS)«

L@.wj_'

( G.F. SHUKLA )
'Secretary (Environment & Forests)
Arunachal Fradesh ::Itanagar.

Memo .Xo.For, 400/E (a) ~2/83(Part)/26:qé7-—5_7:lv Dtd. Itanagar,
Copy to :- "~ the ,:7_“\‘Sept/93.

1. The Secrefary *o Hon'ble Goverror , A.F. .
2. The P.F.S to Hen'ble Chief Minister, A.F. .
3. The P.S to Hon'hle Minister (Emv. & Porests), A.F.
4. The P.S. to Hon'b.e Dy. Minister (Env, & For) A.P.

5. Tge Dy. Secretary to the Govt. of India,Minlstry
.0~ Env. & Forests, Deptt. of Env. & Forests & wildlife
paryavaran Bhavan, €& Complex, Lodi Road, New Delbhi,

A&. The P.S to Chief Secretary, A.F, Itanagar, .
7. ALl Deputy Commi ssloner, /Addl. py. Commissioner, A.F.

8. The Chief Conservator of Forests,W,L,Wastelands& Vigl -~
l‘.ance,, Itanagar. ‘ : ~

9.All Conservator of Forests, Ar. Fradesh. '

10. The Managing Director, A.r.F.C Ltg, Itanagar for {nformation.

11. ALl pivisional Forest Officer, a.r. including Dy. Chief
W.ldlife Warden, Faharlaqun,

-12. The Director of Information & Fublic Relations ,Govt. of

, «F, Xahgrlaqun with the request to Piblish i n the officlal

‘ Gizette accordi ngly. -

13, The Director of Accaunts,Govt, of A.F, Faharlagun

14. The Prircipal, A.r.s. School, roing. .

15. e Orghidologi.st, Naharlagin., .

le. The Of icers-uancerned for Decessary action,

17.. a1 branches of this office '

18, Fersonal file of officers concerned,

2

15, @wn apare Coples. S o
., Cwe . : . *
. : — T e §
r . (c.¥. shukra) 16-9-95 .
&8, - - v Yy Secretary (Envirbnment & Forests) -
~ iy Govt. of Arumachal Pradesh
\_ ‘ M ~ ‘ Itanagar, -’-2‘«.:-7;_’?, {; Lo
- et
E Advo.. TRt
QC:!_"“‘“" Lo L '
| VAN N a4 C JLRANDA . V[T [k

>
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The Governor of Arunachal Fradesh is
pleased to appoint the following srs officers of thannwtt.

o'f Environment & Forests, arunachal Pradesh to officiate

6n purely temporary basis as Deputy Conservator of Forests
against the cadre post of IFs allotted to arunachal Pradesh

in the s_ale of pay Rfs. 300 ~100-3500~125~4500/- pP.m plus

other allowances as admissible under rules from time to time
for a period of 3(three) months W.e. from the date(s) noted
below ayaingt each or until further orders whicheVer'is carlier,

Sl.No. Name of officers Ww.e, from
l. s/shri R, Modi, DCF(SsFs) 30.11,93
24 " S.J. Jongsam, DCF(SFS) 17.12.93

NQA/P " R.K. Deori,DCF(SFS) 17.12,.93

4, - h S. Thirunaavykarésu,DCF(SFS)I

[ From the’date of issue
5. " S. Choudhury, DCr(srs) Y of,this order,

]
17
( G.r. sHukia ) : 7
Secretary (Env, & Forests)
Arunachal Pradesh::Itanagar.

Memo,No,For, 410/E-2/81/ BL, gg — 'g(i ¥ Dtd, Itanagar,
Copy to L. | the;QQ, Feb/94,
1. The Sacretary to Hon'ble Governor, N F, Itanagar,

2. The P.r.s to Hon'ble Chjef Minister, A.P,Itanagar,

3. The ,s to Hon'ble Minister (Env, & Forests),A.P,Itanagar.

4. The r.s to Hon'ble D@pmty'Minister (E & F), A.F,Itanagar,

S+ The Dy, Secretary to the Govt, of India,Ministey of Env. & Forests

Deptt, of Epv, & Forests & Wildlife,Paryavaran Ehavan ,CGO Conplax -
Lodi Road, Naw Dclhe, 4 '

. N
6. The I',S to Chief secretar}, AvP, Itanagar,
7+ ALl Deputy Conmissioners/:Addl. Dy, Commissioners, p,p.

8. The Chief Conservator of Forests, W.L, Wastelands, &Vigilance
Itanagar, .

9. All Conservator of Forests, .p, \
10, The Managing Director, appc Ltd,Itanagar for information,

11,a11 Divisional Forest Officers, a.p, including Dy, chies Wildlife
Warden, Naharlagun,

12,The Director of Itiormation g Publi ceed Relaotions Govt, of p.p,
Naharlagun with the request tp publish in the official Gizette
accordingly, '

13, The Director of faceounts, Govt, of A.¥,Naharlagun,

14,The Principajl APLF, School, Roing,

15.The Orchidologist, Chinpu,Itanagar.

16, The officers concerned fop flecessary actjionn,
17,111 branches of this office, :

18.Tersonal fi1e of Cfficers concerned,

19, Ten Spare copies,

( G.r. sHukLA ) _
Secretary (Environment g Forests)
Arunachal Pradesh:fItanagar.

/,‘ R UpeR:

LR 4 /’.(l-i:)/”.,
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‘ * The Governor of Arunachal Pracdesh is pleasd
to appoint the following SFS Officers of the Deptt. of Environ-
ment & Forests, Arunecchal Pradesh to officiate on Purely tempo-
rary basis as Deputy Conservator of Forests acainst the cadre
post of IFS allotted to Arnnachal Pradesh in the scale of pay
fs. 3000-100~3500-125-4500/~ P.M plus other allowances as admi-
ssible under rules from time +o time for the follewing periods
w.e.from the dates noted against each or until further orders

whichever is earlier.

sl.

Mame of OFficers Period of nfficiating
o,
1. srhri R. Modi, DCF(SFS) we.e.from 2.3.94 to 1.6,94
w.e.from 3,6.94 to 2.9.94

2. shri s.J. Jongsam,RCF(SFS)

3., shri R.K, Dsori,DCF(SFs)

w.e.from

w.e.from

w.e.from
w.e.from
w.e.from

wee,from

w.e,from
w.e.from
w.2.from

wee. from

4.9.94. to 3.12.924
5.12.94 to 4.3.95.

18.3.94 ¢t0 17.6.94

19.6.94 to 12,9.94
20.9.94 tn 19.12.94
21312.94 to 2N.3.95.

18.3.94 to 17.6.94
19.6.94 to 18.9.94°
20.9.94 to 19,12.7%
21.12,94 to 20.3.95.

Sd/- G.P. Shukla,
Secretary (Bnv. & Forgdsts)
Govt. of hArun-~chzl Pradesh
Itanacar.

Dtd. Itanacar,

Memo.No,For. 410/E~-2/81/ :; 3 36 — (77g theé?q H'riarch/'JS-

Cepy to -

1. ) The Secretary to Hnn'ble vaernﬂr, AP, ITtanacar.

2. The P.P.S. to Hon'ble Chicf Minister,n.P, Itanagar. ’
3. The P.S. t2 Han'ble Minister (B&F),A.P, Ttanacar.

4. The P.S. to Hon'kle Dy. Minister (FE & ¥), A.°, Ttanrcar.

5. The Dy. Secretary to the Govt. of India,Ministry of

Eaviromment & Forests,Dritt. 2f Env. & Forests and
wildlife, Paryavaran FHawan, CGO Complex ,LnAi Ra=d,
, New Delhi,

N 0002/—'

i
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6.
7..
8.
9.
10.
11.
12.

13.

14,

15¢
16.
17.
1i8.
19.
20.

21.

— 29 —

e P.S. to Chief Sccretary, ».P, Itanarar.:

~
A}

: A

The Comissioner (P & ar), n.P, Itanagar. ,g
All Dgoputy crmmissinners/ AL, Députy Commissioners,h.P.
The Chief conservator of Fdresté,(wildlife),A.P,Itanaqar.
All conservator of Forests,.A.P.

e Managing Director, HPFC Ltd.,Itanagar for information.

111l Divisional Forest officer,n»P. including Dy. Cnief
wildlife warden, Naharlagun.

The Directar of I € ractien & Pplvlic R:leisi.ng, Govt. of
A.P,Nahnrlagun‘withAthe request to publish in the offi~-
cial Gazette accordingly.

Tae Diructor of accounts, Govt. of ~,.F,Naharlaqun.
T~e Ppincipal, A P.F. School, Roing.

The Orcnidolouiét, Chimpu.

The Ex-officin Director. SFRI, Chimpu.

The officers concerned £7r necessary action.

nll rranches of this office.

rersonal file nf officers crncerned.

Ten spare copies.

| — F
: ' ggk —C, '(X:L—‘ 7 (M
. jﬁ§3/ - s-cretary (Env. & queéts)

arunachal Pracdesh
Itanaqar'
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[ R &/ GOVERNMENT 'OF 'ARUNACHAL PRADESH
L DEPARTMENT OF ENVIRONMENT & FORESTS
ITANAGAR
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The Governor of arurachal. Pradesh 1is pleased
to appoint the following SFS Offieis Of the Department of
Environment & Forests, Arunpchal Pradesh to officiate on purely
temporary kasis as Dgjuty .Conservator of Forests against the
cadre post of IFS allotted to aruuachal Pracesh in the scale of
pay *~ &s. 3000-100-3500-125-4500/~ p.m plus other allowances.
as admissible under rules. from time to time for the following
periods w.e. fran the dates noted against each or until further
orders whichever. 1s earller.-

R

31, Nome of Officers . Piriod of officiatind
NO. — e ”"‘..'
1. shri R. Modl, DCF(sFs) ‘w.e.from 6.3.95 to 5.6.95 &

w.e.from 7.6,95 to 6.9.95.
2. shri s.J. Jongsam,DCF(SFS) w.e.from 22.3.95 to 21.6.95 3
' ’ ' w.e.from 23.6.95 to 22.9.95.

3. shri R.K. Beori, DCF(SFS) w.e.from 22.3.95 to 21.6.95<f

w.e.from 23.6.95 to 22.9.95.

sd/- G. P. Shukla,
Secretary (Env. & Forests)
Arhgqchal Pradesh
JItanczgar.

Memo.No.,For. 410/E-2/81/3 -’4. Dtu. Itanagar
© “ %1373 73 the 30/ Jun:ﬁ/95.
Copy to ;\

l. The Secrctary to Hun'hle Governor, A.P. Itanagar,

2, v&he4P.P.S. to Hun'ble Chief Minister,A.P,Itanzgar.
3. The P.S. to Hun'ble Minister (E&F),A.P,Itanagar.

4. The P.S. tc Hon'ble Dy. Minister (E&F),A.P,Itanagar.

5. The Dy. Secretary to the Govt. of India, Minlstry of
- Env. & Forests, Deptts of Env. & F- .rests)
_ Paryavaran Bhawan, CGO C,mplex, Lodi Reasd, New Delhl.

ced2/~
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. The Governor of 7 -vn-chal Pradesh is plcased to
appoint the following SFs Officers of the Department of Envi-
ronpent & Forests, na:rvnachal Pradesh to officiate on purely
temporary basis as Dy. Conservator of Forests against the .
cadre post of IFS allotted to nrunachz1l Pradesh in the scale
of pay of s, 3000~100-3500-125-4502/- pP.M plus other allowances
as admissible under rules from time tc time for the following
periods w.e. from the datcs noted agoinst each or until further
orders whichever is earlier.

SL.No0.T TNi.Z of ufficers T T 7V T TpirIod of uiiicizting T
e i,
E. : .

10 Q‘lri R‘ M ‘;.[DCE‘(SF‘S) W'rerf 809095 to 7.12n95

2. shri s.J. Jongsam,DCF(SFS) wee.£.724.9,95 to 23.12.95
37" s:ri R.K. Deori,DCF(SFS) ‘w.e.f. 24.9.95 to 23.12.95.

Sd/-~ G.P. Shukla,
Secretary (Env. & Forests )
hrnnchel Pradesh s Itanagar.

M, ,,~x.No.For.4lo/E-2/81/3] 0 8 g i DY 3 Dt<. Itanagar, [é b N~v/95.
7

copy to :- :

l. The s=cretary to Hon'ble Governor, h.P.Itanagar.
2. The P.P.S to Hon'ble Chief Ministzr, A.P.Itansgrr.
3. The P.S. to Hon'ble Minister (B&€F),a.P.Itanagar.

4, The P.8, ¢ Hon'ble Dv. Minister (E&F) ,7 o P, ItF nagar.

5. The P.S5. to all Ministers/Si: zwzr/ Dy. So =ker of n,P.
Itanagar/Nah-rl:gun.,

3/ The Dy. Secretary to the Govt. of I. -, Ministry of Ehv. &

*  Forests, D: i, of Env. & Forests,F:ry: varan Ehzwan,CGd Conplex,

Lodi Rozd, New Delhi. .

7. The P.5 *.: chief S.c.i. 'y, LeP. Itanagar.

8. The Commissioner(P&.K),7n.P. Itancyar.

9. All Dy. Cammissioners/ ;ddl. Dy. Commissioners, j,.P.

10. The Chief Conhservator of Forests, wilalife, Itanaygar.,

11l. L)} Conservator of Forests, i .P.

12, The Mia:- Lo Dir-ctor, sAeP.F.C. Lo, I uogia for information.

13. all Divisional Forest Officers, n.E. including Dy. Chier
wildlife warden, N:i...- fii-,

14, Te Director of Infomation & Puplic RelatioBs,Govt. of ;.P,
Naharlegun with the request to publish in the official
Gazette accordingly,

186, The Director of i.ccounts, Guvt. of A.P. Nahariagun.

16. The Priiicipal, .P. Forest School, Roind.

17. The Ex~ -fficio Directof, SFRI, Chimpu. s

18. The officers concerned for necessary action.

19. All branches of this office.

20. Pvraonel file of officers concerned.

Zi. T:" smore copiles. 4
LSy~ 47

( S.5. PATNLIK ) CCF (P&D)
for Secretary (Fnv. & F-rosts )
hrutechal Pradesh :: Itanagar.
Sy X :

‘
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GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF ENVIRONMENT & FORESTS
ITANAGAR. 572;;f ’

e - . o — o

P J(’ Th2 Governor of arunachal Pradesh is pleased to appoint
the following SFS officers of the Denartmant of Environment &
Forests, Arunachal Pradesh to officiate on purely temporary basis
as Dy. Conservator of Forests against the cadre post of IFs
alloted to Arunschal Pracesh in the scale of pay of Rs. 3000-~100~
3500-125-4500/~ P.M plus other allowances as admissible under
rules from time to time for the following periods w.e. from the
dates noted against each or until further orders whichever is
earlier.

Sl.No. Name: of Pexrivd of officisting

officers
1. sarz R. Mucl, DCF(SFS) wee.from 9.12.95 to 8,3.96.
2. Shri S.J. dongsam,DCF w.e.from 25.12.95 to 24.3,96.
(sFs)

‘\.)}(// Shri R.K. Deori,DCF(SFS) wee. from 25.12,95 to 24.3,96,

. Sd/- G-po Shuklal
Secretary (Env. & Forests )
Arutcchal Prauesh:I<-nagar.

Memo.No.For.410/R~2/81/ 4262-4362 Dtd. Itanagar,
the 12th Feb/96,
Copy to :- .
1. The Sccretary to Hon 'ble Governor, A.P. Itanagar.
2. The P.P.s to Hon'ble Chicf Minister,.p. Itanagar.
» The P.S to Hon'ble Minister (E&F),A.P. Itanagar.

« The P.§ to Hon'ble Dy.Minister (E&F)LA.P.Itanaqar.

« The P.S to all Ministers/Speaker/Dy.Speaker of A.P.
Itanagar/Naharlagun.‘ ‘ : .

- The Dy. Secrctary to the Govt. of Inais, Ministry of Epv. &
Forests,Duptt. of Env. & Forests, Paryavaran Bhawan, CGO* Complex,
Lodi Road,New Dclhi. N

7. The P.§ to Chief Sccretary,A.P.Itanagar,

8. The Commissioner (P&AR),A.P.Itanagar.

9. all py. commissioners/Auq;. Dy. Commissioners, p.p.

10.The Chiuvf Conservator of Forests,wildlife,Itanagar.

11.A11 conservator of Forests, p.P,

12.The Managing Director,hPFC Ltd., Itanagar for inforwation. -

13.A11 Divisional Forest Offigers,i.P. incluuing Dy. chief

wilcdlife Warden,Naharlagun,

l4.T™e Director of Information & Peblac Relatiuns,Govt, of AP,

Naherlagun with the request to publish in the official Guzette
accordingly, ’ : »
15.The-Director of Accounts,; Govt. of j.p. Nalierlagun,

16,The Principal,An.P.Forest Sschool, Roing,

17.The Ex-officio Director, SFRI, chimpu,

18.Te officers concerned for necessary action,

19.All1 branches of this office.

20.Personal file of officers concerned,

21.Ten spare copies.
D e ,
&@\Jm/sa

. ( (SKs.:PAMIA IRC) (E6P (Pap)
o f&z Secfetary " (Env.v& ! Forests: ),

(o)} U w

vl

ifunachal Pradesh : : Itanagar.

® o s oo
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GUVERNMLNT OF AMUMACHAT, PRADESH

, DEPARTMENT OF LNV N UNFIENT & FURESTS
I TA l\Jl‘k G:\ R . I/
W,

N

The Governor of Arcncchel Prg

desh is | leq

tie followin, SFS oZficers o

I the De.a:tment o

sed to apoint
£ Environment

& Forests, Arwiachel Pradesh to officiote on

basis as Dy. Consarvator o
IFrs allotted to hrningchel p
3000—100-3500-125~4500/-‘P
ble under rules from time

f Forests ag

wurely temporary
ainst the cadre ost of

radesh in the scale of

i-ay of Rs,

M plus
to time

other allowances as adnissi~
for the following periods

v.e. from the datcs noted adainst

cach or until further orders
wilchever is earlier,

sl. Name of Period of officiating

No. Officers

1. shri R. Modi, DCF(SFS) w.e.f. 192.3.96 to 9.6.96
2. shri s.J. Jengsam, DCF (SFS) w.e.f. 26.3.96 to 25.6.96.

Véi 8hri R.K.Denri, DCF (SFS) w.e.f. 26.3,96 to 25..6.96.

sd/~ G.P, Shukla,
Secretary (Env. & Forests )
Ahrunzchal Pradesh: Itanagar,

Memo.No.For.4lO/E—2/81/)'}- H G - .56 Dta. Itanagar,
(130py to :- the 3 (fay/96.

The wuCretary to Hon'n

le Governor A

<DL lea n:gar .

2. The P.P.S to Hon'ble Chief Minister,A.P.Itanagar.

3. The F.S to Hon'ble Minister (E&F),A.P.Itanagar.

3. The P.S to Hon'ble Dy, Ministel(E&F),A.P.Itanguur.

J, The P,S to all MinisterS/Spaakﬁr/Dy. Speaker of 2,,p.
Itanaga:/Nahaxlagun. :

6, The Dy, Secretary to the Govt, of Iudi;,Ministry of Ewv. &
FOrests,Dg”tt. 0f Env. & Forests,PaLy;vaLnu Bh.wan,CGoO
Cery:l x, Lodi Rocd,New Delhi.

7. The P.S to Chief S:;cretary,I;.P.Itana:,-ar.

8. T’le lemiSSiO“E;r(P&f‘uR) ¢eisiePo IL',.'.'-.l'l ARV 19N

9, Ill py, Canmissioners/hddl.ny. Commissioners,a.p.

10. The chier Censervator of Forests,wildlife, Itanggar,

11, pll Conservator of Forests, a.p. )

12, The Meneging Director, IL.PFC Ltd., Itonagsr for infomction.

13.  All Diviszianal Forest Cfficers,a.Pp. including Dy. ief
wilJlife.Warden,Naharlagun.

14.  The Director of .Infurmatinn & Public Relertiin, Govt, of ALP,
Nehorlogun with the recuest to publish in the cfficial V

. Gazette accordingly.,.

15. fThe Dirzctor of hccounts, Govt. of A.P.Maharlacun.

16. me Frincir-1, a.p. Forest Sschool, Roing.

17. The Ev-officio Director, SFrI,Chimpu. ’

18, 1ve officersconcerned for. necessary action.

19, All branches af this office.

20, Personal file of officers concerned.

2l Ten spare copies.,

( S.S. PATNAIK ) CcCF(PeD) .
Secretary (Bovinoom.iit & Forests )
}\errl, wehil Prawesh Ttonnyar,

s es s

for

* o
e

b



DEPARTMENT OF ENVIKONMENT & FORESTS

'/ ' GUVERMMENT CF AKRUNAQILAL PRADLSH A’““')'" C’ ge/uﬁ(,) '

ITANAGAR. :
| ‘EJ 4/ O R_D _E__K_ . = 2 ?
The Gavernor of Krunaqhal Pradesh is pleased to copoint ,§7
the following SFS officers of the Department J2f Envirorment &

rorests, arunat¢hal Pradesh to ofriciate on purely temporary basis
as Dy. Cohservator of Forests against the cadre post of IFs all-
otted to arunachal Pradesh in the scale of pry Of Rs. 3000-100-2500
... ¥B8B~125-4500/~ p.m plus other zllowances as admissikle ynder
rules from time to time for the following periods w.e. from the
dates noted ageinst each or until further orders whichever is -
earlier. :

sl. Name of period of officiating
No. officers’ oo :

1. shri R. Modi,DCF (SFS) w.e.f. 1i.6.96 to '10.9.96

2. sari §.J. Jongsam, w.e.f. 27.6.96 to 26.9.96
. DCF (SFS) S . L
\/6. shri R.K.Deori,DCF wee.f. 27.6.96 to 26.9.96

... . (sFg) |

. sd/- G.P.shukla,
Secretory (Env. & Forests )
Arungdhal -Pradesh:: Itanagar.

Memo . No.For.410/E-2/81/ 21 340 — 42 0. Dtd.Itanagar,

| ' lie . 9.
; Copy t'O S - ‘ / the /OJ_L\July/
"l. The Secretary to Hpn'ble Governor, A.P.Itatagar.

-t - N

2 The,P.P.S to Hon'fe Chief Minister,A.P.Itanagar.
3. The P.S.to Hon'lLle Minister (B&F) ,A.P.Llton@gor.
4. The P.S to Hon'kle Dy. Minister (E&F).n.P.Itanagar.
5. The P.S to all Ministeérs/Speakexr/Dy. Speaker of NP,
Itanagar/Naharlagun. A ' : : :
6. The Dy. Szcretary to the Covt. of Indis,Ministry of Env. and
Forests,Deptt. of Env. & Forests,Paryavaran Prrwan,CGO
complex, Lodi Rnad,New Delhi. :
7. The P.S to Chief Secretary.A.P.Itanagar.
8., The Commissioncr (P&AR),A.P.Itenagar.
9. All Dy. Commissioners/Addl. Dy. Commissioners, A.P.
10.The Chief Conservator of Forests,Wilc¢life,Itanagar.
11.nAll Conservator of Forests, A.P.
12.The Managing Director,APFC-1td.,Ttanacar for information.
13.pll Divisional Forest Officers, a.P.including Dy .Chief
wWildlife warden,Naharlagun. . ..
14.The Director of Information & Public Relations,Govt. cf n.P.
NaHaRIagul with the recuest to publish in the official Gaze-
tte accordingly. .
15.The Director of hccounts,Govt. of ia.P.Naharlsgun.
16 :The Principal.h.P.Forest School, Roing.
17.The o.i-nfficio Director,SFRI,Chimpu. S
AB.The officers concerned-for necessary action. -
19. all branches of this office. L
20.Personal file of officers conce;ned.
21.Ten spare coples. -

s o

| e e
S S R et (8.8.PATNAIK ) CCF(RP&D). .

for secretary (Eav. & Forests
halinechel Praueshs: Itanagar.

Plowo o srsofipi] D~
e (Dm,/}A_n /,,'q‘_‘»/f;; ow)s Oéj/&t:‘w ﬂf‘ﬂuvs

2
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GOVERWMENT OF ARUNACHAL PRADESH  SPEED post/
DEPARTMENT OF ENVIRONMENT & FORESTS 9
ITANAGAR, = = . 30 %
YO

NO,FOR ,400/E(A)~2/82/Vol-1 /2%~ " Dtd,.Ita y C@ar/99

To,
Shri A,S,N, Murti,
‘Under Secretary to : ¢
- Government of India,
Ministry of Environment & Forests,
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New-Delhi - 110 003,

Sub:- IFS~ Fixation of seniority of IFS officers
appointed to the service under IFS(appointment
by promotion) Regulations, 1966~ regarding, '

Ref:~ MOE&I's letter F,No,32012/1/93~IFS-I(Vol-II)
dated- 4/06/98, .

Sir

’ Kindly refer to your letter cited above,
inresponse to which detailed information on the subject
was furnished to the Ministry by speed post vide this
office letter No,For,400/E(A)-2/83/Vol-1/27,210 dated-
11/8/98, It is requested to finalise the fixation of

senlority in respect of the officers of this State at
the earliest,

In this connection, a photo-copy of this office
letter mentioned above along with its enclosures are
onefagain sent herewith for vour ready reference,

Enclo : Asvstated above,

Yours fajithfully,
" N

( S.R, Mehta )
Principal Chief Conservator of Forests
& Principal Secretary(Envt. & Forests)
Arunachal Pradesh :: Itanagar,

liemo, ilo, or, 400/1:(A)=2 /83 /Vol -1 Ltd, 1ta, thlar/99

ot in ori~inal

Copr lo -

1. The Frincipal Chief Conservator of ores*s, Mizoram
for information with reference 1o his D,0., letter
Ho, A.,23021/1/97- PCCF dated 16/./99,

|
¢ L/ -
LS

( S.R, Mebto )"
Principal Chiel tonserviator of loroents
& Rrincipal Secretiaoee (v, A poreots)
1§:X1*L1:1:1<:l);1].’ radesh r: I'tunorar,

[ A e
/\ N ‘,\(J-‘ L \\)*\:V, ‘\‘.v‘-.(—



-
To,

‘Ministry of Environment g Fo

v HO,FOR |

m" GOVERNMENT oF ARUN SEEéd Poy, (/
[ < . LEPARTMENT op ENVIRONMENT & FORESTS ' . T
o AR,

ITANAG

AOO/E(A)-2/83/vol-1/;5Z;U0 Dtd.Itay!lA

Shri A,5.N, Murtg
Under Secretary t
Govt, of India) -

Paﬁyavaran,Bhawan
Lodhd. fload, NeweD

IFS~ Fixation er
apvointed to the
by promotion) ey

Mlinigtrytg letter

dated 04/06/9g,

Enclo ;

=it

*

With reference to

ng the No, of Senio

As above,

ACHAL *PRADESEH

0 the

» CGO Complex,

A

rests,

elhi -~ 110 003,

ug /98

senfority of 1Fs officers

Service under

IS (Appo

ulations, 966~ regard

F.No, 32012/1

above the req
r duty posts o

date is furni

as desired foj your

intment

ing,. i

/93-IFS~I (Vol,17)

» . -

uired 1nformation

; Dy. Co

shed in
neea 11l

nservator-

rvice postgs

the Statement
action,

Yours faithfully,

T WMTvmey - (/970

5.V, Kalia

for Prinei pal Chiel Con

& Secretary
Arunachal Fra

servator
(Envt, &
desh g

N K-t

7 )
) CCE(rap)

ol Forestg
Forests)
Itanagar.

{ .
/)/ '(o.«" -
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- STATEMENT SHOWING THE CREATION OF SENIOR DUTY ‘POSTS BY GOVERNMENT . ‘3_) A
N‘V . OF ARUNACHAL PRADESH DURING THE PERIOD BE'IWEI')PX THE YEAR }98/ tdj_:l_g_zﬁ. . \,(
. \ ;‘D‘ - N -
. i . \

Sl, Listisf Senior duty posts Authority No.& ' No,of No.,. of posts oded {n - State cuadpe 5
No, created by the Covt. of date of creation 'posts between- 1984~9 ,.byit < ' continue to m:t
Arunachal Pradesh during . of the posts : Govt, or'Indivn_"And'nu hos 113 date,
the period betwenn tha ' ity No, . e T

year 19084 to 1996 ¢ an /""d’ e S
equivalent responsibil ty & r :
and duties.of a Cadre posts o P
(DCF/CF/CCF), ; .
lo~__"‘~_~~.____._.__-"“”3&“__.“_._.._.&'_._._..-.-54-——--‘-’--—,-«-.—.6&._..__._.___:
. : ! .,.v’
1, Fleld Director, Project & i
Tiger, Namdapha W - Pt
(RS,1100-1600/~ (pre-revised  gowt, 'y order No, 1 No. Excedred vide Goviog:
1986) 4.e. revised y 8cale  For,482/D-h/eh, India, Minintry ofere -
of Rk, 3000-4500/=) pre- 20865-927 datec nonnei, PG & Pensdpg: 11
revised pay scale of 1996), 27/06/€6 \ (Dgftt. of persoud!&.. ..
' Training, vide Nu:‘&&w
\\:cation Lssued undd No-
N N6016/4/95-ATS(TT )N,
. dated 26/10/95. EL
2, Conservator of Forests(cons-
ervation cell) o . o
(R, 1800-100-2000/~(pre-re- Govt,'s order No, 1 No, Encadred vide Coviod
vised 1986) i.e, correspon- For,478/D-5/(pT)/ India, Ministry ofir« -
dinE revised pay scale of 16,159-214 dated= Sonnel, PG & Pensia,. :
R, 4500-5700/~ (pre-revised 15/05/87 Deptt, of persopnel: NTe
1996). Training) vide Notissis
cation issued undeyo .
16016/4/95~ATS (11 )4 1.
dated 26/10/95, " -
3. DY, Conservator of Forests(1rs)
(for Industry cell) v N
(B,1100-1600 (pre~revised1986) Govt,'s order No, 1 No, Encadred vide Gt, of
i.e, corresponding revised For, 478/D-5/pt/ India's, Minist of . ===
coale m.3000-&500§—(pre-r_eviaed 16,159~214 dated- Personnel, Pa eensisn -
~199°> 15/65(%) Dt FPeEst e,
ST Hoer 2t i ,'r:_’m‘:_h‘
azation 1ssued unelNo, . \‘
16016/4/95/A1S )M i " ,
. , dated 26/10/95, - .
v ‘ o /
' 4, CF (for Dibang Logping Divn,, Govt,'s order No, 1 No — 1
- Rodng (now re-named as Waste For,127/0-5/87 ¢ No,
"14nds Dev, Divn,, Roing) Vol-I/38595-645 '
(d¢ 3000-4500) (pre-revised), dated 21/12/g88,
| 5o DCE(for Lohit Legging Divn. 7 o
‘n Nambai now re-nomed as Lohit gg:ti ;g /Bi‘:%;g',?o‘ 1 No, 1 Mo,
't Wastelands vev, Divn,, Namsai Vo1l1/3859§-6h5
(l?. “ﬂgzoo-asoo) (pre-revised), dated 21712 /08"
_‘.:6. DY. Conservator of Forests, L/
" (for Protection férce) ggxtizg;gfg/gg7 1 No. —— 1 No,
4 - -’ o
k. 3000-4500/~ pre reviaed) Vol1/3854kgi; -
‘ . dated 21/12/88,
Consery . s
7.(g:g§§§éﬁtgrsg£1§§x§§::stry Govt,'s order No, 1 No. Encadred vide GOWL e
Now ‘re-named ss Conservaton For,127/v~5/87/ India, Ministry opre ‘
o 12741-95 dated- sonnei, PG & Pe1s,
Forests, Southern Arunac 20/04 g
circle Deomali), : /04/89. (DEPtt' of persin&.
e Training, vide fofie
(Rs, 4500-5700/- (pre-revise -{. catlon issued wfthy -~ -
16016/4/95-A1S ()~ .

dated 26/10/95,

)

Contd, p/a,/
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g. DY, Consdivator of Forontn covt.'n order llo,For, 4 No. Encadred vide Govt. of

(for Anird Socinl Forastry WE/D=5/06/27191=-0851 India, Minlatry of Ferso-

pivision, Aninl dated 14/08/08, . nnol, PG & Pennfons (Doptt,
(k. 3000-4500) {pre~ravised) of perconnel & Training

vida llotification Jnsued
under No, 16016/4/95«ALIS(IY )=~
A dated 26/10/95,

9, Chief Conservator of Forests covt, 's order lo,For, 1 No,

1No
(vastelands Dev, SF & Vig.), 206/D=5/94/19731~92
Itanagar, dated 19/07/94,
(&, 5900-6700/-(pre-revised),
(1) A, Total senior dugy poots (B) Posts Encadred by the (e)State Cadre
created from 1984=1996  govt, of Indla, posts continue to
e 6 Post i 3 m..‘t exints t11l date,
) ‘ osts fo5ta ~
(including 3 .Pb.atn
MeZdVirector
Project Tiger).
(2) CFn meeeme 2 pOStS 2 posta ——
(3) ccF wmmennes 1 post, ——— A1 No.
/'( 2
Lﬁ@(‘f@{_é_@ B )
( ¢.P, chukla )
Principal Chief Conservator of Forests &
Secretary(Envt, & Forests)
Govt. of Arunachal Fradesh $3ITA,
N
g
by
) t
l‘,-w-;-‘n‘q - ¥ "IJ : “\"“_ {an.y I
IR - ~
.
- - :3:)
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" No. 13013/1/9%-1FS-1

“informatlion

i . v -t —3 !
. i - . L -
RHESHWAR' JHA e | @
JOINT SECRETARY - -

¢

-

Dated the'25th January, 1995
Dear Shri ‘:
¥

and l'vrests, as  the Cadreo
Indian Fereet "Service, wishes to

The HMHindsltry of Environment
Controlling Authority for the
seek

the concurrence of the Joint Cadre Aukhorﬁty (JCA) of the"
AGHUT i

Joint Cadre,' in the

matter of notiona\
promotion quota vacancice

allocation of
20N

st the fourrconstiluont units,”
namely., Arunachal Pradesh, Goa, Mizocam and'Unton Yerritories
A% you are oaware, after coming into c«lilonco of Lho ICH

Sratohood by Uthe
then Unton territories of Arunachusl Pradoph, Goa and MHizoram
Yy, no  sclect 13st, constlituent bnttwideh.lor promotion to:
Indian Foresct Service could be drapn up fofitthe yoars 1988 and’
onwards malnly for the recazon that the Kipistry wae not in a
position to scnd the rcquicilxon to thel’'UPSC
regarding number of vacancleslavallable or. 1ikely

to bewlpvallable in cach-consiituent uu\lfdf'Lho Joint . Cadro
far the period in qucflion. PPt T v

durtng  March, 1929 (le., after attaﬂnmanLof

2. Further, while in

Cadre Authority -had alrcady concidercdlhnd touka a

formal
decicion regardxng allocation of promotﬁo1ﬁvacancies L0 o©ach
constituent wunit on nolivnal bacis, ('(vide JCA decision
contalned in the Miputes of ite

meeting iyuled 20Lh  Juno,
could not formally take. pp and decide - -the
allocation of promotion quota vqc

1990,) the JCA
notional

recelving o mumber of representations HoLh

(Ffienrs  of Lthe ceonstitnent unite cf thy
fraom GFS Qfflcu. Acsociations

aarly  convening of Yhe post\ng of the 41K
effaocting pramotiuns  of ¢ligible

olficuxi\dsnwn from  State
Forast Sarvicees to  the [zdian Foreat Sangh

from the the, "SFS

for want of’

g

. ‘ i IR R A
the coce of 1ASihnd "IPS, the: Joint

ncies in respact of

. Indian Forest Service. .;ﬂ 5
. ol a‘; . ) \

3. A a refsull of Lthic <ituation, thiu|Hintetry havo boon

lotnt Cadre as ‘also
rpqul'ﬁ'ﬂlﬁ”hl' Minfsiery =for . °
et ion Cnmm:LLco for

Sdcylen undvn Lhc_ IFS
(Appoinluent Ly Pramntiont Prandalionu:s M :

il
el
et N
RN .
' TR} i
Hl
AT1 ;im
L
= i
| g o
e TPV \
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Cuif \ - AR
i ! e
Yy
Y
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1, Since formal decizton vegarding sllocation of pronotion
quola vacancles.to ecach constituent undt dninotlonal basics {s
required  to be taken, a9 was doneiin the dase aof 1AS and 1pP§,
as o prerequisite for convening the wneetig-of Lhe Seloction
Commitiee Lhrough the Unlon Publie Service Cowmission, we
would 1ike Lo requezt you Lo give your| lformal concurrenco
twmediately, a2 a4 Member of JCA of thel JAGMUT  Jdodnt "Cadro ‘
Aulherity to - Lthe proposals contained ih the enclosed Notcf
cwhibel divtributes  the puumntmou quota vivdapcles amongst  Lho
four 4 contlituent unite The notional \]]O(NL\OH Ve o the
came principles, a< were curlmer‘conf\denud and approved by
the JCA for IAS and IPS. VYou would k\nd]y appreciate Lthal the.
Stale Torest Service Officers des erve Lhelyri due share in the' |
M1 India Servicee which needs tolbe provided Lo Llhiem withoul .
further delay ' | ;j?h S AR
3 ' AR T
o4, He are addv ctoing the communicatlion| !{'of Lie olher Membors
of the JCA, for for'mal cancurreince/dechs %o:.% '
S
With regarde, S
(o
’ Yourd Wincerely, o
- " PRTL s Ty
f \ S S RN
Lo o Y| CSARMESUWAR  JHAY T
i : '\....01 |! t'l ) . {‘..,_.-. “
Sheid s.:R\ngu. ' ‘Ej'i :
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*Shed Fo Pahnuna, ' i|§ﬂ
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Hote for the consideration of thao Joint Cadrd Authority for the

IES  Cadroa of Arunachal Pradesh, Coa, ‘Mizoram and Unf{on
ToZritories. f -

AGMUT Cadre of the Indicn Forcot;Survice comprisas
tho State of Arunachal Pradash, Goa, Mizokam and the Union

forritories of A & N:lslands, Dadre Nagar Hoveli & Haveli &

Daman and Diu. Formeriy3 the connrituent nits of the AGMUT

Cadra were Union Territories and for promotions of officaers to

IFS in accordance with the provisions conEninod in the IFS
:

(Appointment by H%omotion) 966, & conbined
seniority list used to be preparad. 'the formation of

Statos of | Arundchal Pradesh and Mizoram and Goa, tha

expectation is that the State Forest Service
. )
to cthese threo ststas

promotion to Indian

Regulutions,..

Now w{t

of tho Joint AGMU .Codre will get

Forest Sorvice and Do ponted within the
atata, as in the case of other Stato Cadros.

2. Minfatry of Lnvironment & Forest io cxum#qin
conaidar promotion of State Forest Officers .of cthesa States
saparataely and tho UT officers {n one sonior

' for promotion from SFS to IFS.
quota for .Leach of . the

Torritorfes. (A & N Lalands,
Diu)

To nch§qve{tﬁin, the promotion

throe staton anp. all tha Union

Dadra & MNagar Havali and Daman and

~vacancigs “in the promotion
" decidad,

. ! ]
3. So far ae working out the Ipromot}
conatituent units of AGMUT Jof

IAS ‘and IPS officexs,

(uota for eaqb:fﬁnit has to be

M

¢!

Nt Cadre {s concerned. Incase of
the Minfotry of Homa ﬁ fairo havao adopted
. the principle that the promotion quota is rb uirod to ba workod:

out In proportion’ with thae
congtituent unit,  viz,

U.T's. U.T's ctaken as
‘principlon 'Pdoptod in case of

sanjor ddéy - poosts In  oaach:
Arunuchn) Pradesh;,

IAS. undH IPS, Minfstry of
Environment & Forasts also proposes to doth&ino the promotion
quota incase of Indian Forast Sarvicae ag detgilaed bolow =

3.2 In the Joint AGMUT Cadre of the IFS,;t ere are 61 sonior
duty posts and with the addition of Ccntrali Pputution.Rcuorve,

- the total number of senior GUCy posts works! qut to 73,

Break up.
A & N Islands Dad
and Daman & Diu.,.

Arunachal Pradesgh
Goa

Mizoram

‘Senioryd ytduty ponts
ra Nagar Havell ’ :

9
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The  promotion quota
~£V'. oul 1o 24 po<te., in

b0 Recruliment) Rules,
ceruited by poromotlon
ot time, cxreeoed 313 173 per cenl of
apportionment  of the avatlable
“tilucnt scqgments of the Cadre thus worlk
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ol fVeore
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the Joint  AGHUI IFM
have been promoted to IFS and V1 G
of Arunachal Pradesh and Goa, there has beedi
of promolion quota. In case of Arunachal el
available pests, 12 officers <iood promotcd o)
agatnut 27 posts, 4 officere stnod promoled]
wegment.and  Mizoram, there lhas been under fiaf
promolion quota by 3 and A4 poate reepectively!
: ' | )
AGHU\ cud.d“
available, ' O!f\c
Gtate Toresty Service have <o far hcou puomolv
anc ot 4.4, 19309, . WS oficere. nunmnlod (y
Hl.orum “eagment, thcnc haz been- uudﬂlju\§11‘hl
5.7 In order to
of the Joint AGMUT  Cadre, i1 -
pramatee officers amonget the fOul
decizion of the Joint Cadre Aw&hoally i nowr
of Home Affalrs have indicated that ‘in cu-d”
JEA of AGHMUT cadre hae decided to. notionally
avallable promotee IAS and [P5 officere among
of the Cadre, confidcr\ng the po'ilsou 2% Qn
to enture  that vacancies in th: promotion qu
oo future  are avadlable Lo Ui “1S Officers
Segment g aspiring for promou ... Lo
Cons wderation of the e tha e
.m(uplr-rl promatlon po<ts in the «bg vt
‘uf NOTREN duty poat«, the pPromoler
Ph( carlleat  oul  of  the thowe
notionally allocated to cithes
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ANTIC X URE .
CONSTITUENT UNI( - NISE%
PROKOIEE _OLFICLRS. IN_ THE INDIAN FOREST SERVICE
S.No, Nume Year of Datc: of bate of Supcrannuation
dllotment  birth i -
AhUHACHAL PRADIJH
S/Shei, : .
1. 6.S.-Thapliyal 1969 13.01.37 | 31.03.199%1-
2. S.K. Rahs 1969 01.07.44: 30.006.2002
3. R.P. Neog 1969 01.09.42. | 31.08.,2000
1. S.N. Kalita 1969 01.03.46 | 29.02.2004
S. K. Hamchoom 1969 01.04.45 | 31.03.2003
6. ©B.S. Baniwol 1979 10.06.48 | 20.06.2006
7. P.K. Sen 1979 01.07.42 31.03.2000
8. 1. Hiliang 14.02.50 31.03.2008
9. L.K. Pait 22.08.53 31.08,2011
10. M. Namsoonm 29.05.5] 31.0%,2000
ho ALK, Chatterjee 1980 26.0% : 31.0%.2007
¢OA '
12, P,v. Savant 1969 25.07.42 31.07,2000
13, J.F. Range] 1969 26.03.27 |-°  20.02.1995v~
14, R.A. Hazalkar 1980 27.05.39. | - 31.05.1997
15, K.H. Halk 16.06.49, |+ 30.06.2008
U l'Lmu-«; i
16. B.A. Hathews 1969 13.06.10i:)°F  30.06.1998
17, A.K. Sinha 1979 04.04.501 ' . 20.04,2000
10, {.H. Khan 1979 15.12.51 ' ¢} 31.12.2009
19. S.H. Moilera" 05.07.41 21.07.1999
A ATTERT D
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%, GOVLRLMEWL Op AFULACHAL PRADESH
DEPLETHENT UK LV I ONLENT & T)ILSIS
I'l 1\‘I;U7\Ro

Ho.Bk. 543/B()-2/84/ 337 0f, - G D 1wl

Lhea 0\ Hgt_c/% .

TO, )

1. The Chief conservatol of Torests
(wlldllie),
w3, chi l Brodesh, Itanagar.

2. Ali Coms—ivator of Forests:
A oochr Pralesh.

3. A1l DAt it L Forest Of ficers,
nrunachal pPr-.esh.

4. The Field Director.
Proicct Ticer,Mit0.

5. Tha Principal, n.P. Forest school,
Roing. i
sub:- Inc¢ian Forest ‘service (Fixation of Cadre strength)

gixth amendment regulations 1995.

™

gnclose, please £ind herewith a Xerox COLY of the
_Govt of Indiz, Ministry 5f Bursonnel, PG & Penisious
(Departuent Of PgLsonnel & Training) , Nete De nit's Liovalica-
tion issued unuer NJ..16016/4/95—L15(ll)—u ‘ut. 26.10.95

on the above subject for your 1nionvdtlun.

-

- \\ |
( R.MODL § “Dr(n)

for P'"HClmnl Chict consbrvat»r of Torests
arinschinl pradesh &3 YRR LS 4

T Les— RS zbov:..

Copv to :-
File NO. T2r. 128/6(z\1—2/85/.
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& (PURLTEHED ]N THE ("A7ETTF OF INDIA PART ‘11 SECTTION - (1)

’NO"16010/4/955918(]I)~9

CA fhﬁ;”- - Government of India .

A . ¢” Ministry of Parsonnel, P.G. & Penzions , i
o (anarrmﬂnt of Pnrqonnel & Training) 1
i

O L Y

Mew Dealhi, the 026 //0/95

NOTIFILCATION

«'.
y

.

G.S.R. NO....ivewewvoe..ln exercise of the powers confarred by
sub-section (L) of Saction 3 of the All India Sarvices act, 1951
(61 of 1951) read with sub-rule (2) of Rule 4 of the Indian Forest
Sarvice (Padrn) Rule= 1966, the Central Government., in
consultation with tha Govarnmant of Arunachal Pradesh, Goa and

g T -

\

Mizoram , hereby makes tha Tollowing ragulations furthoar to  amnaend .
t.he Indian Forest Service (Fixation of Cadre -Strength) ;y
Regulations, 1966, namely:- o . - it
A - .' v P ':

1. - (1) These regulations may be called Indian Forest i
- : Sarvice (Fixation of Cadra Strength) Sixth o
Amandment Regulations, 1995. i

’ ' : \ . l‘?;

(2) They shall coma into force en the date of  their 3
publicaltion in the Official Gazette. o

2. In the Schedule to the Indian_Foraest Service (Fixation 'E

- of Cadre Strength) Regulations, 1966, for the heading "aArunachal
7 Pradesh-Goa-Mizoram-Union Tarrltorias"' and entries cccurring
=:phareundar, tha following shall ba substituted namely ;-

“ARUNAPHAL PRADESH-GOA-MIZORAM=-UHION TEARITORIES" ' ;ﬂ
1. Senior Posts under the Governments of
‘ Arunachal Pradesh-Goa- Mlzoram Union Territories 95
é Basts undern thﬁ Governmanf of ﬁrunacha] Pradash N ,;
ﬁ Pr;ncipal Chief Conservatpr;pf Forests - DY .'_g
ﬁj,Phlef Consarvator o% Féra 3ts (Qeyelopmant) ' 3 | i
B Chief Pon%ervator of Féraqt« CWiidiife, Wastalands : B 1 i “
A, VlgllﬂﬂCR) "=:-Q ;“':;ij;“ ‘ :
' _ronaervator of Foraatq‘(Tarrltorlﬂl) ' Coge
: [Central, WR«tern.lEaetarn & Southarn]
Ponqervator of Fore«tq (P]%nming & Devalopment.) ' 1
Pon«nrvator of Fmoreqtq (Con«mrvatton Nodal Qfficer) . o
Deputy Ponqa'vaior of Forests (Territorial) ‘ 10

[Dibang, Lohit, Along, Namsai, Pasighat, Nampong,
Bandardava, Deomﬁli, anpoli.'ﬂomdila]

'
Deputy Consgrvator_of Foresta (Headquarters) 1
Deputy Conzarvator of Forests (Wildlifa) = - Rl

Daputy Conaarvator of Forants CIndumirfem) 3
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sy e iHn‘HlVH\HP oF  Feoyrove ba (wnrk{nﬂ MY ey

heputy Cunmmlvmhor of Forosts (Forasl, Uhilispuimn)

hoputy Conmarvator of Forests (Research, Rogourcas
Survay) RV
Deputy Conservator of Forests (81lvicu) ture)
Deputy Consarvator of Forests (Forest ntatltiicc

& Plannmnq) , ‘

of Foreatba g
Namdapha

Daputy Pononavn\or

Field
Projoot Tigar,

Djrmotpr.‘
Tho

Laputy Concorwntar of Foromta (Qooeisn Forantiy)

‘ . )
' v -

L.QML; LAnder e

bmn%mrvaton ol

m.\ao.r “man L._J.,_,nsm
Foraeste,

Deputy Cohsmrvator of Forasts (Tarritorial)

Deputy Consarvatop of Forests (Casheow)

Paputy Consarvator of‘Fonagts (Working Plan)

Deputy CdnéarVaton,nf Forests (rner( Ul\\ﬁaation)
)

Deputy Congeranbr'nr Forasts (w11dlifn)

Daputy Copserv&tmr of Foreste (s 00\\1 FUInﬂl[Y)
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Bast s.-wxman.t“IJ:mﬁ.‘-.Q.VBJ:Dn\.cm.t._m_f“_iiunmm . : ;
Principal Chiof CDhSﬂPVﬂtOP of Foreats L
Chiatf Conservator of Form'r (Dovnlnpmant & UJanning)t }
Nt Consarvatar of Forests (Territorial) &
[Northmrn, Southnen & Contra) Cireles] |
P.nn.e.lar\wlr,la» ::\{‘ r-'c-mm:.m:. (Hr\"v-rn ol hnvm,‘l upm‘u,ll ) d
Cmnaervahar of :oru«tc & Ph1nr wtldl|1n WaPUBH 3!
?n?u(y Consebvator of Forett« (Torritors nl)%f 6
Alzaw), KOlRElb, NG laj,, Phnmpha1, Kawrlhqn Darlawn) -
Deoputy Consmrvator of FOoraste (Plnnnlng) 1.
Doputy Conserva o e of Foreasta (lrmmning) 1
Doty Consnrya tor of Foroaeey (Works hg Pl anJ ' 2
Freapag 1y CJCHW?W?I'V&([«J(' OT Feiram e (Iu1 1e11 {1 m ) f )
boapyty Conamrva of Forn#t% (Romoureges, Supvay
1
!
1
N
\ )

+



s e éfg'— d ,_/_
3 et ' ( iy v LA
/'/ ‘ v .' F““/f' T‘— :
l; Y& Silviculture) 1
e 19
5. . meeemae o
‘ Pozts undar’ tha ﬁndlm4n & Nicohar ﬁdmin1°‘lﬂl\0n
Pr\ncapal Chief rnnqnnvator of Forests l
Chlef Conservator of Fnraﬂtﬂ & Phiqf Wildlife Warden 1
Consarvator of Fnrrnata {Terr1t0r1a1) 2
{Northern & Southarn Circles]
Consarvator-of Foﬂovrﬂ (Recnarch & Davelopmnnt) 1
Conservator. of Fora"tq (Davelopmanf R Utilisation) 1
Conservator of Forests (Wildlifa) . )
Deputy Conservator of Foraests (Terrltorlal) , 7
[Diglipur, Mayabunder, Middlae Andaman, Raratang, ‘
South Andaman, Little Andaman, Ntoobar Islands]) g
;ﬁk Daputy Conservator of Forests (Pepot) v L
'? Deputy Conservator of Forasts (Biosphere Raserve) 1
. Deputy Conservator of Forests (Mill) 1
R j‘Deputy Conservator of. Foresta (Silviculture) .
. .1 Deputy Conservator of Forests (Working Plan) . 2
?ff Deputy Consarvator of Forests (Forest Utilisation) 1
;Deputy Consarvator of Forests (Headquar ters) ' 1
A .
.. Daputy Conservator of Forests. (Wildlife) 1
- . ' Tl L / R ,. [ TR R
¢ IR 6 S T Sy 23
"c.Boats _ under  Dadra’ & Nagar  Haveli and __Daman & Diy
:ﬁdmxnistration o ’b«aay'?ﬁﬁﬁfﬁ o '
Ponﬁarvator of Forests &’Phlaf N:ldljfa Warden 1.
nmputy Conservator of Foreqtn (Tmrrttorial) 1
[Dadra & Nagar Havali] - .
Deputy Pon@arvator of Forests (Wildlife). )
{Dadra & Nagar Haveli] S ' 1
Deputy Conservator of Forests.;Damﬁn R Diu 1
’ 4
Eozts undar the Delhi Government.
Consarvator of Farasts & Chief Wildlifa Wardan i
Peputy Conservalor of Forasts (Rural) 1

"\ S ‘.”
Y SIRCT SRR

P
‘
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Dapity Consarvator of Foreste (Urhan) !
Daputy Gonzarvator of Foraests (Resarve Foroasts) 1
. : .

Pota undar the Pondicherry Goverhmant

Deputy Conservaﬁbr of Forests & Chief Wildlife Warden 1

- ——a e

Po=ts under. the akshadweep Administration

Deputy Conservator of Forest & Chief Wildlife Warden 1

- . -

2

— - . -

Posts_under the Chandiaarh Adwministation

Posts to be fillad by promotion in accordance with
Rule R of the Indian Foraest Servica (Recruitment)

. . Total aAauthorized Strength \ 156

" Deputy Conservator of Forests & Chief Wildlife Warden A
~ ———1‘_—
TOTAL: ) “";;”“‘
c 2 Central Deputation Reserve @ 20% of Item ! above 19

Rules, 1966, @ 33 1/3% of Items 1 and 2 above SR
4. Posts to be filled by direct recruitment §1+%+3) . 76
l42)- 3

- 8. Deputation Resarve @ 25% of JLtem I above 23
4. lLmive Resarve, Training Reserve & Junior Posts ,

@ 20% of Item 1 -above SR 19

. ", " Direct Recruitment Posts S O

= | ' Promotion posts 3R

- . ——

e

. y (Madhumita D. Mitra)
' . Dask Officer
, ‘

Mota L: Prior to 'the issue of
anthorisad =trangth  of the
Territorias Cadea was 100.

Hole 2: The Principal Requlations wara notified vide
N, &/1/66 -

I ndlian
1946,

/ AIS(TV), dated 31.10.1966 as GSR  Mo.L072
Forest Service (Fixation of Cadre Strength)
ha= . bean amanded vide Notification aiven halow

[

Peeas qonp.

. . )] “Tor ek -g.n'.,h.g’ prte — P
,_l\’)-'.f\.l 1.", l&;}k\“ Mg\ 1» 2 P ’;G )Q co \\_\ d_Q PIJ&‘\.'U\ -
R o
]
Lo AU i L‘) —D"N o, 7\‘6’%} —
ia‘_\_. .

this potification the total
Arunachal-Pradeash-Goa-Mizoram=-tnion

Notification
in  tha
Ragulations,



(TO BE PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDIA)

Government of India - .

Ministry of Environment and Forests;hg

i

S . Paryavaran Bhavan,f‘f
: CGO Complex,Lodhi Rd.,
New Delhi .- 110003 .
:r;4:.  Dated the 26th Septembeg¢wig96
S . v St ey,
NOTIFICATION

In. exercise of the powers conferred by sub-rule (1) of,
rule 8 of - the;Indian Forest Service (Recruitment) Rules, 1966

SR

read with sub-regulation " (1) of regulation 9 of the Indian:..

.Forest Service (Appointment by Promotion) Regulations, 1966,
the President

Arunachal Pradesh, Mizoram and . Andaman &

Administration,. ::constitutent units © of the Arunachal

Pradesh-Goa- Mlzoram and Union Territories(AGMUT) cadre to the

"against the existing vacancies and to
allocate them to the AGMUT cadre of the Indlan Forest Service,

under sub-rule (1) of rule 5 of the Indian Forest ‘Service

Indian Forest Service

(Cadre) Rules, 1966:-..

———————————.---—-———-‘_-__——_—-——__—.-...-—_-..—.-.——-.-—_-_-———-....-—-_—-.

S.No. - Name.of. the officer Date of blrth ,
____________________________________________________________ i
1 : 2 | 3 '
Arunachal Pradesh .1‘.:iv-i,' _ _' | ”‘jzf>  ?? -~
& s/Shri. , e . ‘ o ’
01 R. Modi . S 01.03.1947 7
03 R.K. Deori , , 01.03.1959
04 S. Thirunavukarasu 04.02.1954 ' ©
Mizoram: N J B
S/Shri

01 R. Rozika 01.04.1939

02 B. Suanzalang 31.03.,1955

03 P. Liankhama e - 01.03.,1949,

04 Lalthangliana Murray =~ 16,04 ,1959

05 Liankima Lailung 10.11.19061

06 Vanlalsawma 01.03.1959

07 Hmingdailova Colney Q —~ 01.05.195%

CAL (/\NW/

&
\k\
ey
N
&
«
s
7

is pleased to appoint with immediate effect the.
undermentioned  twenty officers of the State Forest Service of

‘Nicobar

R




J - 49 a | )
»/ | ~ (= A
; | - -t 2 1= REy
Andaman & Nicobar Administration: DANEERER AN B SRR .
S/Shri 1 - .
01 J.p. Misra T 1 05.07.1954
02 Randhir Singh =~ 7" %" ’ ' ‘ ©17.11.1938
03 - M.P. Singh o . 08.12.1945
04 B.P. Singh ' "FYY 01.04.1947 :
05 s.C. Mukhopadhyay A 26.10.1950 o
06 Anutosh Guha ' -"' 7 30.01.1949 v
07 . George Jacob | N 14.12.1952 - .
08 V. Chandrapandian’ " 25.03.1953 - i
09 Jitendra Kumar . 27.10.1960 i ‘
- GG oTTTmmmTmETmE coTET TR :
R T B wusnwﬂ;ﬂ,ph- | o (;/;
T S ” ' (R. Sanehwal) .
I Under Secretary to the Govt ‘of Ind1a3i5! :
"’”, e '(.4 R ey d';q abgwa-qu
To . f’ H ‘ ‘.";‘ o :‘ " '. { e LA LR . R . ".i."' “‘.,‘ }.,\.‘ Tr‘“z\e! . . L
‘ TR e e ongs
The Manager 'v . r“:‘i-’-“’“‘*‘ = et : ”: - | : . w“ fee ‘l FRE B i"'.'fjj‘ ‘\
Government of India Press, S s ””*FG”“@ .
t Fardiabad (Haryana) (with a copy of Hindi Verslon) V“f”b’ S
! . VIlvgne 7y ° v
‘ ! e » . . i b
Distribution: _ Y 7 S ‘~=nggsim‘ 5
' ' IR AR BT ST T .

1. The Chief Secretary, Govt. of Arunachal- Pradesh, Itanagar.

2. The Chief Secretary, Govt. of Mizoram, Aizwudl. ¥

3. The Chief Secretary, Govt. of Andaman & Nicobar Islanda,-”

Port Blair.

4, The Prlnc1pai Chief Conservator of Forests, Arunachal

Pradesh, Itanagar with spare.copies for the officers
concerned.

5. The Principal Chief Conservator of Forests, Mizoram, =" ™-®
Aizwal with the spare copies for the officers concerned. i

6. The Principal Chief Conservator of Forests, Andaman &

© _Nicobar Islands, Port Blair with the spare copies for: fhe .

-officers concerned.

7. The Accountant General, Arunachal Pradesh, Itanagar.jg
8. The Accountant General, Mizoram, Aizawl '
9. The Accountant General, Andaman Nlcobar Islands, Port

Blair. :
10. The Secretary, Union Public Service Commission, Dholpur
'~ House, Shahjahan, Road New Delhi.
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Governmer.

Winislry of Envj

-

—

3 -1Fs5-
of India
rohment and lor

Paryavaran Bhiwan,s oo Gy
Lodi Road, Ney 110 003

Dalhi. -
)

ale N “}I Ju v, _[
Dated the iggln June, 2000

4

RDER

* e
The Veagar or

officers horne 0N
Territories
Were promoted fronm the State
Service with effect fron
indicated against each is
the provisions of  Rule 3(2)
Service (Regu]ation~of Senior
cases; -

S.No. Name & DOB

(S/Shri)

—..--—.-.-—_._..-.._......_._.........._...

01. R. Modi
(01.03.47)
S.J.Jongsom

- (03.01.,55)
03. R.K.Deorj
(01.03.59)
04. S.ThirunavukarUSu
- (04.02.54)
05. S.Chowdhury
- (01.04.40)
01, R.Rozika
) (031.04.39)
02. B.Sunnzalang
‘ (31,03.5%)
03, P.liankhama
(01.03,49)
04, “lLalthangliana
Murray
(16.04.59)
05, LiankimajLailung
‘ (10.11.61)
06, Vanlalsawns
(01.03.59)
07, !hning(hailova

Colney

(01.0%5.509)

allotment and
Lhe Arunachad
(AGHUT) Joint Cadre

the
required 1o he

the
Mizoram -

senioritly of
Pradesh - Gou

Forest Service
dates and vide
determined in
(c) and 1 (1) of 1he Indian
Tty) Rules, 1968 applicable

terms

in

runachal Pradesh

Date of Hotificalion No.

appt, Lo ' & Date

1rs

26.09,96 F.Nn.B?Ul?/l/93~JFS"I
di. 26.09.9¢

26.09,9¢ do ~

2 6 N U 9 . 9 6 (' 0o -

10.10.9¢ do -

17.12.97 - F.Mn.3201?/1/93“IFS~I

vt 17.12.97
B. Hizoram

26.09,.96
dL.26.9,9¢

26.09,96 do -

26.09.96 - - do -

26.N9, 96 do

26.09,9¢6 do

26.09,96 o -

26.09.906 o S
~

F.N0.32012/1/93—1FS"I

following
Union

of the Indian Forest Service who
Lo the Indian Forest
noltificatijon
of
Forest
Ltheir

N
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\
c. ﬁ.t.ld;.E!.!D.@J_'__&.._!j_G.Q..!z,@l;-ﬁ.ﬂ.lﬂ_iﬂ.i_s,t.!.'.é‘._!._L.!.,‘.
s.No., Name & DOB Date of . . Notification Na.
appt. to & Date
v ($/8hri) , 1FS
01. J.P. Misra 26.09.96 EoNo.32012/)/793-1F5-1
(05.07.54) du. 26.09.96
02. Randhir Singh 26.09.96 4 - do -
S(17.11..38) '
03, M.P. Singh : 26.09.96 . = do -~
(08.12.45)
04. B.P. Singh 26.09.90 - do -
(01.04.47)
05. 5.C.Mukhopadhyay 26.09.96 - do -
’ (26.10.50)
06. Anutosh Guha 26.09.96 N
(30.01..49) \
07. George Jacob 26.09.96 - do -
(14.12.52)
08. V.Chandrapandianh 26.09.96 - do -
(25.03.53)
09. Jitendra Kumar 26.09.96 - do
b (27.10.60) ' ‘
10, P.M.Bhatt 11.10.96 F.No.32012/1f93~1FS-l
(03.06.50) dr. 11.10.90
11. S.K.Mitra 02.,12.96 F,No.32012/1/93~!FS*1
(23.1).47) dr. 02.12.96
2. None of these officers has officiated 1n senior posts for
the purpose of rule 2(g) read with rule 3(2)(c) of the TIFS
(Regqulation of Seniorilty Rules) 1968 prior to their appointment
on promotion to the Indian Forest Service-in accordance with the
provisions of Rule 9 of the JFS (cadre) Rules, 1966,
3. Accordingly, in terms of the provisions of Indian Forest
Service. (Regulation of Seniority) Rules, 1968 all of them except
shri S. Chowdhury whose name appeats at $.Ho.% under tho
Arunachal Pradesh segmenl are placed below shri Hgilyang Tam, 1FS
(RR:1992) who has been continuonsly drawing the senior Lime scale
for 1FS prior to the date of their appointment to IFS on
promotion and their year of allotment will he 1992. shri S.
Chowdhury will be placed below shri Santosh Kumar, 1Fs (RR:19931)
. who has been continnously drawing the senior Vime scale for  LFS

before the date of appointment 9f Shri Sa Chowdhury to 1FS on
promolion and his.year of allotment will be 19913,

@Cﬂj\!/ﬂ

prod
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The Sceretary )
, ) Environment & forests
Minislk.y of Environment & Forests
Government of India
Paryavasan Bhavad
CGO Complex, Lodhi Read -
New Delhi ~ 110 003, N :

(Through the P.C.C.F, Departent of Env. & Forests,
Gowvt. of Arunachal Pradesh, Itanagar - 79 1 11 1)

Sub: Prayer for Reviewof my year of allotment in IFSIAGMUT) cadro.
Ref: Government of India, Ministry of Euvironment & Forests’s Ne3 ~1irs.

dtd. 26/06/2000.

Sir,

In referring to my year of allotment in the IFS cadre fixed vide Govesnmon of

India’s order no. cited above, I would Iike to inform you that I was of 1973 -80 Lawii of State

Forest Service Officer and confirmed to the post of ACF (SFS) with effect from 01.01.85 vide
Govermument of Arunachal Pradesh memo NO.FOR.60/-2(A)85/Pt-1/2727 57 did. 22.01.27

(copy cnclosed). I was in the zone of cousideration and eligible for selcciion and  epooinbaend

AN

to IFS cadre by promotion w.e.f 1986 onwards on compicetion of 8(eight) years (i.c. 6 vears -+ 2

-

years training period which js counted towards scrvice) coninuous service as ACE and then
DCF (State cadre ) under Regulation- 5 of the 1IFS (Appoinunent by Fromotion) Regulation,

1966. 1 was also officiating in the senjor duty TES cadre post since 1993 vide Goyex
Arunachal Pradesh order NO.FOR.?GO/EM)‘Q/ 33//)4!“-7‘/ ,_52'5?/"1\0 whidh the GOT had

never objected io my officiating appointment to II'S cadre by the State Govt. which AT

- 1]
a3 0

be tacit approval of the Government of India (copy enclesed).

But unfortunately, Selection Conuuitice Meeting/DPC was not held for yenurs
together for which I had been deprived from induction o the IFS cadre in tizne. Thie DPC way
held dusing 1996 afier 2 lapse of 9 (nine) years for wduction of SES oflicer o the 'S5 cadrs,
But ycarwise panel uj& cligible candidates for appeintment into the JES cadrs agaia,
vacancics appears to have not been followed/maininined, Had yeaiwise puns

Y dsrern ooy gemt
o been pospoarad o

the time of DPC my year of alloiment would have been much earier than 1592, Shotlar

29

situation was with the Jammu & Kashmir SFS officers who had been appointed (6 the 38 cadec

“ _r . . . 43239, .
but Czovcmmcn’! of India had settled the issuc by fixing their year of allotment A feirospective

2 Government of India erder did, 28.02.97 (copy enclosed),

: e BERARRR
’!; . . I F}L‘ kD ™
Y S R
ey -~ W - f—\
\{\N ( )
. N .
o sd *

Tacil o B
“(f'/j‘,l).”“ of
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Government of India also asked Govar -ent of Arunachal Pradesh 16 fumish a
list 68 Senior vacant duty post created since 1984 fc. :deration of fixing seniority year
of allotment in the IFS cadre with retrospective due ¢ . on the line of order issued in respsct
of Jammu & Kashmir IFS cadre officers vide memo dtd. 04.06.98 and accordingly Governipent
of Arunachal Pradesh has furnished detailed statement showing the creation of senior duiy post
by Government of Arunachal Pmdc/sh during the period between the yéar 1284 to 1999 vide

memo No. FOR.400/E(A) ~2/83/Vol.I/27210 dtd. 11.08.98 {copy enclosed)
i

Inspite of that my year of allotment has been placed below Shri N. Tam RR-

1992) which is nothing but injustice and total denial of my legitimate senjority.

I would therefore, request you kindly to review my year of allotment in the IFS

cadre with retrospective effect considering the facts as highlighted above.

\

Ay
A

Yours faithfully,

(S. J. Jongsam )IFS
. Dy. Conservator of Forests Fuy
' ' - Olo Principal Chief Conservator of Forests
: Itanagar- 791 111 Arunachal Pradesh
Copy to:-

.

1. Advance copy to the Sccrctary of Government ;)f India, Ministry of Envirosunent
& Forests, Paryavaran Bhawan, CGO Complex, Lodhi Road, New Delii -
110 003 for favour of his kind information.

2. The Inspector General of Forests, Government of India, Ministry of Environment
& Farests, Paryavaran Bhawan, CGO Complex, Lodhi Road, Now Dellii -
110 003 for favour of his kind information and necessary action.

3. The Chicf Scerctary, Gowt. of Arunachal Pradesh,Itanagar for information
please. ' ' :

4. . The Principal Secretary (Env., & Forests), Govt, of Arunachal Pradest:, Yanagar

for favour of his information and necessary actions please. .
5. Personal Copy. /% /_/"(*'3"!‘17\: :
v ‘ / & (e
_ . _-—(3. J. Jongsam )IFS

~ Dy. Conservator of Forests &)
O/o Principal Chicf Conservator of Forests
Itanagar- 791 111 Arunachal Pradesh

r

Certified to e true Copy

~.. %\/\0 .

.[...i: l%@
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. ' GOVERNMENT OF ARUNACHAL PRADESH ; a

: v : , OFFICE OF THE DIVISIONAL FOREST DFFICER H .
| - FOREST UTILISATION DIVISION:z::ITANAGAR . _g
NO;fU/?/ZUDU//QSLO;L Dated Itanagar, "ho {7A Fob/&%ﬁlg 2

‘The Zockatary to the Govt. of Indiay 1 - by o

s Ministry of Environment & Forests, ' = oo VRS R

ety /Paryavaran Bhawan, ' CGD COmplex, ™ ~- - “?L,*j*i*‘“wﬁé JEps
nT i Lodi Road, - NEW DELHI - 140 0G3 R S, A
R PR .ﬁgg:: ot o I . " ."f doe - h ' ﬁ ! Y w i

! WA ( Trough tho PCCF, Govt. of AeP.) S S
;v& e . ’ e e ,. : ;A ‘.;;ﬁ “Lﬁii:;ﬁ‘fﬁf

C, .7 8ub 3~ | Year of asllotmeont in IFS (AGMUT)fmgggngg‘_@( o

S Shri SeJ . dongsam, 1fS = reptes mbing rog. o 4 ;

70 7 7 CRef st My repiosoitation did, 07-08.-2000 regarding; -

L N ‘ appropriate yoar of allotment in IFS (AGRUTE .

; ' cadre and the Principal Socy, {E&F)Y, bovee f

: of A.PL, Itamagar?'s Memo N09F335149[Ew2/81l%

: Vol-1/245-46 did., 24-08-2000, f Lt ;
TR OPSIN-T 2O | I i
ff " BRI In reforing to my reprosentation and the L3 g
vt e .., Principal Secrotary (Env. & Forosts ), Guvt, of Arunachs) :

S '+ Pradesh, Itanagar®s lotter as montiined abova, T would? ’

.0 ..+ . like to request you kindly to look into tho mattse and oo ;

. arrange toc reoview my yoar of allotmont in the IFS caded B

! W th rotresppctivo eff oct, : ' i) 2

j - o : , b

; , o In this connection, it 18 paomitevalod again i

: that tho DPC for induciicn of SFS officers o the the | i

X - ;/1F5 cadre was hold during 1996 which vas afta: & gap of 1

o, =.leng 9 years from the pracending OPL. It is wodith torday
i that even yearwisg panol “gp eligible candidates for ®
. appointmént into thp IFS cadrae against the wasoncios .
- @ppears to havs not besn followed/maintainod,
_ .~ .pamel boon prepared at thg timo of DPL my yeoar of
7w o Would have boen much earliur than 19¢2., [us to
o as stated above, I bocoms junior to many I
. . affect my sevvics carcier adversal
B avenue {8 also totally blockod.

t
- f 0

fe 2

I would thorofora Toquost you kindly to taked

floCessary actiom on tha mattor so that justico is givgﬁ
to mo at an garly date, S :

&

Yours faithrully, ' ., 4

RLY] '
s 1t
i
.
) ' o

A ‘

.
, : ..
< b
bt D

{ Se3. Jongsanm Y IFS, DOF - :

F
U . . Forests, Govt. of Aol oy itanagar
L \5Q§4WO | . : 4

' r.

=
<\
Iy

meﬁtd¢n2>

G/o thag Brincipal ¢hi of Cunsarvator iaf
v :

Had yééﬁuisa,

of allethent
o the rgasons -
I8 efficors uWieh
y end my:futurc propetion -

3y
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Uy . e pi ¢ K l o oragts avarnment -
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of India, Ministry of Environment & korests,
raryavaran Bhawan, OG0 Cumplex, foéhi Road,

, New pelhi- 110 003 for farovr 0f hig king
[ intormatiun ang necessary action ploase.
s 3

£ Kegidfp. 2. sbri w.B.Ss Rawat, 1KS, pirector (LFH),

Governmast of India, Mindstry of knvironment
& Forests, Paryavaran Bhawan, GO Cumplox,
Loghi Rovad, New pelhl-110 003 for favour of
kind information and necessary acilon plense,
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s 2,
* Select List had been prepared annually,
- Regulations, 1966, they would have b

would have got higher Year of Allo
assigned now,

To

OfTicess of your State were appointed to the Indinn Forest S
promotion vide this Ministry*

been caused to these officers d
Selection Committee mecling
these officers would have been
Yeurs of Allotment ;md seuiority,

determination of Year of Allo
Uie deemed date of appointment of these officers |
decined, cadre review
calculated on the basis

applying the provisions of rule 3 of the IFS (Regulati
basis of tieir deenied d

inter-se seniority. (Stateiments A and 13 indicnting
- the nunes of oflicer

information,

) ) /é’)?l&)d‘— mK - 5,g B

. W e
No. 18014/07/95 ~ 1S.11 L RPN £
Goveriunent of India A Rty -

) Ministry of Envitomment and Forests ‘("\_,w; Ly &y Ie

. - F ¢ ) USRI
Paryavaran Bhavan, C.G.O. Complex; <, . 'ef, s

e
g

v

. v« e (o, ’!‘A-;’
Lodhi Rond, New Delhi - | ooy, . A ‘ Cf -
- Dat-d the 27™ February, 1997, q”:" YR ,(/ ap/:r/,

The Chicf Secretary,

A P
. v ) ¥l ¢ ’.'c, )
Govt.of Janunu & Kashinir, : Gl / " ‘

bR
Srinagar, ) l

- X B O, M
Indian Forest Service - J & K Cadre ~ Revision of scniority of ofTicers . s i ¥ £
appointed on the basis of 1995 Selcct List. .

1 am directed lo.say that S/Shri V.P. Modi and 27 other State Forest Service

crvice (IFS) of J & K Cadie by
s Notification No, 17013/07/95-IFS-11 dated 12.9.95. al the 28~

ion.of Seniority) Rulcs, 1968 vide this Ministry's Order
No. 18014/7/95-IFS-11, Dt 30.10.95, f

/

-l Representations have been teccived fiom Uie officers concerned that if the

as envisaged in the IFS (Appoinunent by Promotion)
ecn appointed to IFS carlier and consequently they
tnent than 1991 and higher seuiority position than

* 7 =The matter has been considered cuefully, It is felt that undue hardship has

ue to delays in the Conduct of Cadre Reviews and holding of
s. If the Selection Commitiee mectin

oppointutent 1o the service as shown in Column “3" ang
of the table below, Accordingly,
ave been worked out on the basis of
om the year 1980 onwards which is
olu at the nppropriate periods and then

, inclusion of their names fi

'S for assigning Year of Atlotiment and
as 1o how the vacmcies were nnived ot

and
uted against cach vacancy

s, who would Le acconmod e enclosed for




—A-

' |
- OY— |

- SLNo. " Name Deemed date of Revised Yenr of
,‘/ Appointment 31 | Allotment based
3 Deg. of the ycar) o Col, (3)
1 2 ¢ 3 4
S/Shri '

{, V.P. Modi 31.12.80 1976
2. H.A. Kawoosa . 3L.12.83 . 1978
3. © " BK Shama S -do- 1978
4. Shahniaz Naqashbandi - ~do- 1978
5. Y.S. Narsinghia ~do- 1978
. 6. S.S. Bali ' -do- 1978

7. A.R. Wadoo ~do- 1978 -
8. V.K. Zadoo D & -do- 1978
9. " Chander Mohan Seth “.I' : ~do- 1978
10, Shafat Aluned -do- 1978
Il . S.K. Kafurig - = -ae - - T do- 1978
127 Shamim Mokd, Khan ! - 311286 1982
13, Peer Bashsir aluned Quadsd 31.12.88 1984
14, Subhash Chander Sharma 1289 . 1985

5. Sumj Prokash Sharma s iy . ~do- 1985 .

. 16, Narinder Singh 31.12.90 1986
' 17, .. .Upinder Pachnanda © odo- 1986
18.- Abdul Qayoom Khan ~do- 1986
19, Mold. Shafiq Kban -do- 1986
20, Manu Raj Singh -do- 1986
21, Lalit Kumar Sharma -do- 1986
22, Manzoor Ahimed boido- 1986
23, Mukerjcet Sharma ~-do- - 1986
24, Arun Kumar -do- 1986
25, Asgar Inayatullaly -do- 1986
26, - AR, Latoo -do- 1986
i - 27_ . M.A, Hakak . 311292 1988
e 28. . Nissar Ahmed Hokeem . 311292 1988

NOTE :The revision prescally covers onl

6. For purposes of intcr-sc-scnioxily,
the Corresponding Year of Allounent inthes

. .
‘o
A
T
AN TR

Copyto: -

. Theircase No, F, No. 14014/3“2/_9,? wAIS:| refers.

Copy also -
Guard File,

B S L TGy g

O IO

y those officers who ha
IFS of J & lﬁCgc_l{t-: on the basis of 1995 Select List,

Department of Pcrs‘onncl & “Train, N

they shall be placed below th
ame order,

ve been actually appointed to

e direct recruits of

Yours faithfully,

Sd/-A.S.N.Muni,
Under Sccretary to the Govt. of India,

el o

-~

orth Block, New Delli (AIS-1 Section).
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BEFORE THE CENTRAL ~ ADMINISTRATIVE TRIBUNAL
GUWARATL.

Oﬁ@gmw&?‘“

( GAUHATI BENCH )

" 0.A, No, 478/2001

IN THE MATTER OF :=

O.A. No, 478/2001
Sri SeJe Jondsam
voee APPLICANT
- Versus -
Union of India & Others
" eesee RESPONDENTS

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No,2

(1) That a copy of the Original Application
which has been filed before the Central Administrative
Tribunal and has been registered as O.,A. No. 478/2001,
A copy‘of the same has been serVed upon to the State of

Arunachal Pradesh being Respondent No,2,

(2) : That the Respondent has perused the
application and has understood the meaning thereof,
This deponent has been authorised to verify the written
statement and being conversant with the facts and

circumstances of the case this deponent is competent to

verify the written statement,

ooo2poo
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(3) That all the averments and submissions S
made in the Original Application (hereinafter referred 2
to as the Mapplication") are denied by the answering =]

Respondent save and except what has been specificallyr 5 2
admitted herein and what appears from the record of

the case.

(4) | That as regards the statements made in
paragraph 1 (i) of the application, the deponent states
that the applicant, namely Sri S.J. Jongsam, State Forest
Service Officer has been inducted to IFS Cadre w.e,f,
26,9.96 by the Govt of India, Ministry of E nvironment &
Forests, New Delhit's F,No,32012/1/93/IFS-1 dated 26.9.96
and year of allotment in favour of the applicant has been

assigned as 1992 vide Govt of India, Ministry of

' Environment & Forests' order No. 32012/1/93/IFS-1 dated

26,9,2000, The cadre strength of IFS of AGMUT was
reviewed last during the year 1995 vide Govt of India's
notification No, f6016/4/95-AIS(II)-A dated 26,10,95
and the selection committee meeting was held on
26,3,96, It may be stated that the representation of
the applicant as referred in the application has been
forwarded to the Govt of India (MOE & F), New Delhi
time to time, '

Copies of the notification dated
26,9.96, order dated 26/29,6,2000
and notification dated 26, 10.95
are annexed herewith and marked as

Annexure-A, B and C ré@spectively.

...30.0
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(5) That as regards the statements made v

in paragraphs 1 (ii), 2, 3 and 4,1 of the application,

g
the deponent states that same are matters of record < N |

and the deponent does not admit anything which are

contrary to,and inconsistent with the same.

(6) That as regards the statements made in
paragraph 4,2 of the application, the deponent states
that after completion of 2 years training course, the
applicant was appointed in the service as ACF w.e.f.
1.4.81 in the State Forest Service and was confirmed

in the post of ACF w.e.f. 1.1.85,

(7)\ That as regards the statements made

in paragraph 4,3 of the application, the deponeht states
that it was not the fact that the applicant was éppointed
to Senior Staie Cadre-post of Deputy Conservator of
Forests from 1987 to 1993. In fact for administrative
reasons and as a general arrangement by the Government
the applicant as KK ACF (SFS) was allowed to hold the
charge of various divisions time to time from 1984,

He was promoted to the next higher post of DCF (SFS)
w.e.f, 1.8,87 vide Govt's order No}éor.15/EA-2/85/ |
38,832-912 dated 22,12,88, However, it is a fact that
the applicant was appointed to officiate en purely

temporary basis as Deputy Conservator of Forests against

‘the cadre post of IFS allotfed to this State time to

time for a period of 3 (three)-months w.e.f. 16.,9.93
with one day break in each spell till he was appointed
to IFS‘'cadre on regular basis w.e.f., 26,9,96 by the -

- MOE & F, Govt of India,

004000



A copy of the order dated 22, 12,88
is annexed herewith and marked as

Annexure-=D,

(8) That as regard the statements made in
paragraph 4,4 of the application, the deponent states
that allotted cadre post of IFS for this State was

27 as per cadre strength notified by the Govt of India,

" Ministry of Personnel & Training Administrative Reforms

and Public Grievances and Pension vide notification
No., 16016/3/84—A13(1V)-A\dated ?6/3/8 26.3,85 till
26,10,95, i.,e, till next triennial review of cadre
strength and not 28,10,95 as contented,

A copy of the notification dated
26,3.,85 is annexed herewit and

marked as Annexure-E,

. (9) '~ That as regard the statements made in

paragraph 4.5 of the application, the deponent has 

no comment as it concerns to Govt of India (Ministry

of Environment & Forests), New Delhi, the cadre

controlling authority of IFS dfficers of AGMUT cadre.

- (10) . That as/regard the statements made in

paragreph 4,6 and 4,7 of the application, the deponent
states that same are matters of record and the deponeht
does not admit anything which are contrary to and
inconsistent with the same and the deponent has fully
stgted in this regard in paragraph 8 of this written
stgtement, o |

0005000:
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(11) That as regard the statements made in
paragraph 4.8 and 4,9 of the application the deponent
states that same are matters of record and the deponent

does not admit anything which are contrary to and

Lobrnsis;

inconsistent with the same and states that the applicant

was confirmed in the post of ACE (SFS) w.e.f. 1.1.85

and came into zone of consideration for promotion'to

IFS w.e.f. 1.4.87 and his name was first recommended

by the State Government to the Govt of India, MOE & F,
New Delhi for his induction to IFS cadre during the
year 1987 vide Govt's letter No,FOR,400/E-2/83/378-79
dated 25.9.87 and thereafter from time to time alongwith
other eligible officers.

A copy of the Govt letter dated
25,9,87 is annexed herewith and

marked as Annexure-=F,

(12) That as regard the statements made in
paragraph #ft# 4.10 of the application, the deponent
has no comments as it concerns to the Gor t of India,

Ministrj of Environment & Forests, New Delhi.

(13) That as regard the statements made in
paragraph 4,11 of the application, the deponent states

that same are matters of record and the deponent does

'not admit anything which are contrary to and inconsistent

with the same and states that the cédre review #f was
done during the year 1995 and cadre strength in
respect of Arunachal Pradesh was raised from 27 to 34
vide Govt of India's notification No. 16016/4/95/AIS-
II-A dated 26, 10,95,

00600.
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(14) " That as regard the statements made

in paragraph 4,12, 4,13 & 4,14 of the application, the § |
deponent states that same are matters of record and %Z;%l
the deponent does not admit anything which are contrary

to and inconsistent with the same,

(15) That as regard the statements made in
paragraph 4.&5 of the application, the deponent states
that the representations dated 7,8.2000 and 6.2.2001 of
the applicant were}ddly forwarded to the Govt of India,
MOB & F, New Delhi by the State Government,

Copies of the forwarding letter
dated 24,8,2000 and 28,2.2001 are
annexed herewith and marked as

Annexures -~ G and H respectively.

(16) That as regard the statements made in
paragraphs 4. 16, 4;17, 4,18 (1, 2, 3, 4 & 3) and 4,19
of the application the deponent states that same are
matters of £ecord and the deponent does not admit
anything which are contrary to and inconsistent with
the same and the deponent has fully stated in this

regard in paragraph 11 of this written statement,

(17) That as regard the statements made in
paragraph 4,20 of the application, the deponent states
that same are matters of record and the deponent does not

admit anything which are contrary to and inconsistent

e Tess
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with the same and states that the deponent has fully
stated in this regard in paragraph 7 of this written

statement.

ooty

(18) That as regard the statements made in
paragraph 4,21 of the application, thé deponent states
that posting of SFS officers (of the rank of ACF/DCF)
to hold the charge of Forest Division is a normal
arrangement followed by the State Govt as and when’
administrative exigencies.warrant so, and hence the

applicant was also posted to hold the charges of

'Forest Divisions from time to time as and when required,

He also attended various courses/training as and when

deputed.

(19) That as regard the statements made in
paragraphs 4,22, 4,23. 4,24 and 4,25 of the application,
the deponeht states that same are matters of r ecord

and the deponent does not admit anything which are

contrafy to and inconsistent with the same.

(20) That as regard the stateménts made

in paragraphs o (a), (b), (c), (d), (e), (£), (g),
(h), (i)and (j) of the application, the deponent has
no commehts as it concerns to Govtvof India, Ministry

of Environment and Forests, New Delhi,

(21) That as regard the statements made in
paragraphs 6, 7 and 8 of the application, the deponent
states that the applicant is not entitled to any relief

whatsoever, The applicant is not entitled to have

000.8'00
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promotion to IFS with retrospective benefit from the

Year 1987/1988 with the year of allotment as 1983/1984

5
g

restoring his seniority with‘all,retrospettive service
benefit, |

(22)

That as regard the statements made in
paragraphs 9 and 10 of the application, the deponent
states thatvsame are matters of record and the deponént

does not admit anything which are contrary to aﬁd
inconsistent with the same,.

(23) That in any view of the facts and

cirCumstances of the case and provisions of rules/law;
the applicant is not entitled to any relief as prayed
for and the application is liable to be dismissed,

In the premisés; it is prayéd that

Your Lordships would'be pleased to
hear the parties, peruse the records
and after hearing the parties and
perusing the records shall further be
‘pleased to dismiss the app;icagion
with cost and/or pass such other

order/brders»as Your Lordships may

~deem fit and proper,

eeeVerification.,.,, 9
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VERIFICATION

I, S=hri ﬁj/gtn@ﬁﬁgﬁam @fwﬁ
son °fo@jfodg’m4mmﬂw/gjwﬁ aged about 56 years,

presently residing at Itanagar in the district of
Papumpare, Arunachal Pradesh and presently éerving

as /@Mw*g[;@ﬁﬁ, o///-.‘w in the Department
of E nvironment & Forests, Govt of Arunachal Pradesh,
Itanagar do.h-eieby verify that I. have been authorised

to swear this verification.

The statements méde in paragraphs
—L/ 3;3,5;_5_’, §;I0/2 }3,‘)‘,4,(@% 99,- are .true to my knowledge and
belief, those made in Parggraphl[,j,%JYLQW/5t“Z
being matters of record are true to my information
derived therefrom and the reét are my humble sgbmission
| before this Hon'ble Tribunal., I have not suppressed |

any material information in this case.

And I sign this verification on this

the )3 kdday of April 2002 at Guwahati.
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F.NO.32012/1/92~-1FS-1I
_ Government of India
o Ministry of Environment and Forests

Paryavaran Bhavan, <
CGO Complex,Lodhi Rd.,
New Delhi - 110003

. '..;,f : - ‘Dated the 26th September, 1996

NOTIFICATION

Inﬁexerciga of the powers conferred by sub-rule (1) of
rule 8 of y,the, Indian Forest Service (Recruitment) Rules, 1966
read with sub-regulation ' (1) of regulation 9 of the
.Forest Service (Appointment by Promotion) Regulations,
the President

undermentioned
Arunachal Pradesh, Mizoram and ,Andaman & Micobar
Administration,,;;constitutent units - of the Arunachal
Pradesh~-Goa-Mizoram and Union Territories (AGMUT) cadre,;to the
Indian Forest Service ‘against the existing vacancies and to
allocate them to the AGMUT cadre of the Indian.Forest Service

Indian

1966, -
is pleased to appoint with immediate effect the
twenty officers of the State Forest Service of

ander sub-rule (1) of rule 5 of the Indian Forest ServiceR
{Cadre) Rules, 1966:-, Do
AN
v ‘ )
S.Ho. Name of the officer Date of birth
IRttt Fomme—s T T T T T T T T T e e e e
, 1 T 2 3
Arunachal Pradegh: ‘ﬂ
S S/Shri.. . Lo ‘

01 R. Modi S 01.03.1947

02 S.J. Jongson _ . 03.01.1955
g3 R.K. Deori 01.03.19%9

04 S. Thirunavukaraau 04.02.19549
Mizoram: N

S/Shri

01 R. - Rozikan 01.04.1939

02 B. Suanzalang 31.0341955

03 . P. Liankhama . 01.03.1949,

Ga Lalthangliana Murray TTTTT16.04.1959

05 Liankima Lailung 10.11:1961
gu Vanlalsawma

U1.03.1959
w01, 05.01959

a7 llmingdailova Colney
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Andaman & Nicobar @Qmiﬁintratiqgi

S/Shri v .
01 J.P. Misra o fle 05.07.1954
02 Randhir Singh =~ 77T 17.11.1938
03 © M.P. Singh S 06.12.1945
04 B.P. 'Singh eV 01.04.1947
05 S.CgvMukhopadhyayj" o 26.10.1950
06 Anutosh Guha "' 7 30.01.1949
07  George Jacob ) 14.12.1952
08 V. Chandrapandian 25.03.1953
09 Jitendra Kumar 27.10.1960
it i C
, "y L/&C%fuptm)///
U Y BT L L 111 LERAERY T 0 TR TR .o ;
T PP - (R. Sanehwal) |
R N A:.Undfr Secretary to the Govt.'of India’’"
' ' AR . v v RISRINEERR N ' : . e of ey :.,li"l'
To ! | ."..”!".]."!1"7.' :.(qr1iVn' , . I oo
! R L AN AL S A , ey
' The Manégéf, .Vf;ﬂjf”!' ' "' et
Government of India Press, v PEnne
¢ Fardiabad (Haryana) (with a copy of Hindi Version). ' "'
ey i . o
Distribution: e S
. . . Vo R EEEN
1. The Chief Secretary, Govt. of Arunachal Pradesh, Itanégar.“'”‘,

2. The Chief Secretary, Govt. of Mizoram, Nizwl.,

The Chief Secretary, Govt. of Andaman & Nicobar Islands, -

Port Blair. ' ' '

The Principal Chief Conservator of 'Forests, Arunachal

Pradesh, Itanagar with gspare-coples for the officers’

concerned. e o _

.53 The Principal Chief Conservator of Forests, Mizoram, "
Aizwal with the spare copies for the afficers concerned . #i

6. the Principal Chief Conservator of Forests, Andaman &

licobar Islands, Port Blair with the spare copies for- the.
officers concerned.

"9 he mecountant General, Arunachal Pradesh, Itanagar.: -

8. The Accountant General, Mizoramn, ALzowl _ N
9. The Accountant General, Andaman Nicobar Iglands, Port RN
Blair. : '

Dol
' L0. The Secretary, Union Public Service Commission, Dholpur
House, Shahjahan, Road, New Delhi.
AT Guard File. T

1



Governmeoa,. of
- MWiniatry of Environment and |or
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ITndia

{
Paryavaran Bhioaan, oo, YRR ¢
Lodi Road, MHew Dalhi. - 110 003 ;
] .
Dated tiie 2Orh une, 2000 :
L . I
ORDER 'L
The "Vear o Allotment and seniority of the following: ‘
of ficers borne on ILhe Arunachal Pradesh - (og Mizoram - Union
Territories (AGMUT) Joint Codre of the Indian Forest Service who 3
were promoied from the Stale Forest Service 1o 1he Indian Forest ‘
Service with effect from Lhe dates and vide notificatjon
indicated against ecach is reqirired Lo he determined in lerms of
the provisions of Rule 3023 (e) and 4 (1) of 1he Indian Forest
Service (Regulalion of Sanjority) Rutes, JO60 applicable \n Lhelr
caveey -
) AL runachal Pradesh i
S.No. Hame & DOB Date of Hotificatlion HNo. i
appl. to 5 Date ' ;
(S/Shri) AR {
0. R. Madi 26.09,906 FoNeo32002/70 /793118
(01.03.47) dt. 26.09.,9¢6 |
02, S.J.00ongson 26,109,906 do - :
< (03,01.55)
03. R.K.Deori 26.09.90 o - .
(01.03.%59) : . ;
U4.  S.Thirunavukarusu 10.10.96 - do - ' R g}
. (04.02.54) , - .
05.  S.Chowdhury 17.12.97 Foltn.32012/1/93-1F5-1 i
(01.04.40) et 1 7.012.97
i
B. Hizoranm
0l. R.Rozika 26,09.96 Folo.32002/1/793-1F5~] ',
. (01.04.39) dL.26.9,96 \
02. B.Suanzalang 26,090,940 do -
(31.01.54%) :
03. P.Liankhama 20.09.96 - do -
(01.03.49) - i
04, Llalthanaliana 26.09,9¢ do «
Hurray
(J6.01.59)
U5. Liankima Lailung 26.09,96 do
(L0.11.61)
06, Vanlaleaeqpwma 26.09,96 s alo -
(r.ov,.n0)
07. Hmingdailova 20.09.90 do -

Colnery
(01,05, 50)
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C. Andaman & Hico bar Adninisll ation
s.Ho. Mame & Doy ' bate of C lotification Ho
appl. Lo % bate
(5/5hri) ) [FS :
). J.P. Misva 26.09.96 l'.Ht».37012/\/‘.“-1‘73“1
(0%.07.54) db 26,049,960
02. Randhir Singh 26.09.90 - do
T(17.13.38) '
g3, H.P. Singh 26.09.90 - ¢ao -
(08.,12.45) ‘
04, B.P. Singh 26,09.90 - do -
(01.04.47)
05. 5. C. Mukhopadhyay 26.09.960 - do -
(26.10.507)
06. Anutosh huha -~ 26.09.96 . - do -
(30.0).49) ' .
0?. George Jacob 26.09.96 - o

(14.12.52}

08, V.Chandrapandian 26.09.96 - do -
0 (25.03.53) .
09,  Jitendra Kuwar 276.09.90 - do -
C (20 60) _ ‘ -
10. P.M.Ohatl c ) 11.10.460 l'.Nu.]/U\'Z/\/‘1'.!"_“'5-‘.
. '(03.()(3.5‘()) : du. 11,1090
il S, K. Mitiea n72.,12.96 T.NU.32U\2/)/Q3-IFS-l
(213.1l4.47) ) dr, 02,12 V90
7. Hone of these of ficers has officialed in senior posts for

the purpose of rule 2(g) read with 1ule y(2) () of the 1F5S
(Regulation of Seniority Rules) 1908 prior to their appointment
on promotion Lo the Indian Forest Service in accordance wilh the
provisions of Rule 9 of the IFS (cadre) Rules, 1966,

3. Accordingly, in terms ol the provisions of tndian Forsst
Service.(Regulation of Seniority) Rules, 19068 all of them except
shri S. Chowdhury whose nawe appears al g.Ho.5 under the

Arunachal pradesh segmenl ale placed below Shri Nyilyanyg Tam, 1FS
(RR11992) who has been continuonsly drawing Lthe conior tiwe scale
(or I1FS prior Lo the date of their appointment to IFS on
promotion And  their year of allotmend will be 1992, shri S,
Chowdhury will bLe placed below Ghed Sanboahy Kumnir, IFs (RR31993)
. who has been conlinmously drawing the cenior Liue senle lov LES
before the date of appointment of Shri S. Chowdhury to 1FS on
promolion and his yeat of allutwmend will be 1993,

i
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4, A Separata orde Wil) follgy rngnrding 1he ihter-sa
Senicriyy of “ the aboye officers in {he Joint AGHUT Cadre, .
. - /./ t
“
(R.B.S«/Rawal)
' Dironlor
i
Distribulion ! '

1, Chier

Secretar

Y, Arunadha] PradQQh/Goa/Hazornm/A&N Islands.
!tanagar/Panaji/nizaw]/Por! Blajy,
A PCCFS, Funacha) PrnUOQh/Mizoram/A&N IsJands,
Itanagwf/Aizawl/Pnrt Dlaiy
3. ¢ » Goa, anajj ‘
q, eCreta;
5. Arcountant

. y
Jahay Road,

New Delny,
v Arunachag PradesU/Go
anaji/ﬂizawl. -

AGN 14y

a/Mizoram.
Eiauagar/P
6 L]

ands, Pory Blaiy,
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(PUBLISHED In .THE GAZETTE OF INDIA PART 11 SECTION ‘3(i1) %)

s . ‘ ' |
.  . . . ’No.léOJb/d/95:A13(]])-ﬁ - ‘ (% Agb
; ,fAQ;wz © Government of India . 1 )
. U, '

Minintry of Parsonnel, P.G. & Panajons :
(Department of Personnal & Training) .

)

/ ' Y
Haw 0elhi, thes ol 6 //0 /9&
\ . _f NOTIFICcAaTIoN

G.S.R. L € axercisa of
sub-saction (1) of Section 3 of tha Aal)
(61 of 1951) read with sub-rule (2) of Ry
Servica (Cadra) Rulas, L9456

v

the powers cdnferred by
India Sarvicas Act, 195]
lJa 4 of the Indian Forast

. the Central Government., in '
consultation with the Govearnment of Artnachal, Pradesh, Goa and ;
Mizoram , hersby makes tha following raqulations further: to amand !
the  Indian Foreat Searvice (Fixatian of Cadre Strength)
Regulations, 1966, namely:- . » ‘

. N - s ‘.
1. - (1) These regulations may be called Indian Forest
: : Servics (Fixation of cadra Strength) Sixth
Amandment Regulatigns. 1995,
(2) They shall coma into force on the data of 'thajr °
publicaltion in tha Official Gazette, -
2. In the Schedula to the Indian Forest Serviaa (Fixation
.of Cadre Strength) Regulations, 1966, for the -heading "Arunachal
Pradesh-Goa-Mmzoram-Union Tarritorias” and entries  occurring t
. thereunder, the following shall be substituted namely ;- : '
:BRUNACHQL PRADESH-GDA~MIZORQMfUHION TERRITORIES"
1. Senior Posts under the Governmants of
‘ Arunachal, Pradesh-Goa-Mizoran-Union Tarritories 95
Basts under the Government of Arunachal Pradash
Principal Chief Con§ervatgr;pf Forests - RS \ F
;.ﬁ‘;0h§§f Conservator oﬁ.fgrests,(pgyalppmant) ' Sl
. Chief Conservatoq‘ofifgcastsm(Wi%dlife, Wastelands - TR
© & Vigilance) DA PR, . :
o Consarvator of Forests.(Terﬁitorial) ' SRRy
b ICentral;'western.;Eastern.&-60utharnJ
Eonsgrvator of Forqstsf(?lanninu'& Developmant) LY
. | S ".: e v‘.' .
Gonsarvator of FRorests (Copsarvation-Nodal Officer) . . 1 o
Deputy Consarvator of Forasts,(Territoriai) 10
*[Dibang, Lohit, aAlong, Namsai, Pasighat, Nampong,
Bandardava, DeomﬁLi. Haapoli, Nomdila)
t «
Deputy ConSBPvator.of Farasts ﬁHeadquarters) 1
Deputy Consarvator of Forests (Wildlifa) 53"'
" Panuty Cnnﬂmrvahor Y Foreantn (Ihdunhriumf
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. I)Mpnl

Deputy cunservator of Poreats

'
. *

THE 00, «'l,,,Lnuu iruﬂw '“' L 'l'?“;¥3;l.
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i L . ' .
Ré } . \» ﬁ‘Jf ;..uj,w m,, i
d‘ > J k’ ? rIs,‘,, »f]x“‘ ‘
o 1 ,
u~nn\v ynm~v|vu\nr of lJKﬂ"\“ (Hnuuhvu[ :
. E |

((31‘”,:-‘\/[‘\‘()( D‘ l(”(\\\\,“ &I’“JIL\’\‘ U\ilif‘.ll\\l(.)l\)

hnnn ¥ Pnnvn|VHb0r of Foroests

(wanaroh. Rog ?urceﬁ
Gurv y) y

‘
| - '

(silvicu) ture)
nDeputy Consgrvotdr of Foroasts

(Forest
& Planning) ..

Neputy Conaarvator of Forosbs & Fiald Director, .
Projoct Tigor, Namdapha -
.

Laputy Cancorvator of Foroobtn r-nrncs\;:‘l::-‘)

(Bonial

L . . :
R , VT

Fontn

Conparvalor,

under the Governmanb of., Goa

of Foraste

.

Depuly Consn;vntor of Foraesls
L .

(Terrftorial)

eputy Consarvator of Forasts (Cashew)

_Daputy, Gonsarvator ot forestq (vorking Plan}

Voﬂputy Conﬁervator.of Fnrasts
1)

Deputy PQH%HIVﬁLUP ol Fura ts
1

Deputy ﬁopserv&tor of Forasis

(Forest Urilimnbion)

(Wildlifn)

(Gboia] FormnMTY)

Y

Pan ke uncar the” Sovaropant. of Mizeran

-

Principal Chiaf nohmarvntor of Forests .

Chiaf Conservator of Forest (Oovelupmonl & Q}Anninﬂ)

“¢irwt Conservator of Fﬂlhﬂ( (Territorinl)
(Horthern, Bouthorn & Central Clroles]

Oonenrusine of Foronte (Nesoaceh & Drvmluwmvpl)

Conparvator of Forasls & Chief Wildlita warﬁmn

Daputy Consalvabor

of FHIQS!
(nizawl, Kolasib,

{(Tarritord ml)

Doputy Cons OIleOP of lorn%tv (Plnnn\ﬂa) "’

Dopuly Conservator of | Fonu&h Creadnlng) .

froputy Conservator of PDrUMLm (Working £1lan)
B 4

Mg by Gonsorvalor of Forasts (Wil fm) :
Loaputy Consarvator of Forosts (Rosourcos ﬁuyvey
1
1
!
)
+
(O
[ 4

Lungln;. Fhamphax. Kawnmhgp, Darlawn]
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Sl i o od

Silviculturg)

(Northern & Southar

Consarvator .of foﬂests (Resaar

i -
Conservator‘of,Fore

Chiefr Gonservatnf'of Forantz g Chiaf Wildlife Wardan

T

Consarvator of Forrasts (Territorial)

n Circles) -

ats (Dévalopmant 2 Utiliaa

Gonservator gf Forests (Wildlifa)

. Deputy Consarvator of Foraests (Territorial)

‘I

[Dlglipur, Mayabunder,,middlm
p South Andaman, Little Andaman

‘ : ‘
S e LY Conservator cf
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palen)

. . \ p
Naputy Consarvator ot Fore=tm (lirhan) \ C?
. ) AN : ,“{;:}
bopuly Conservator of Forasts (Reanarvae Forasts) 1 %%
N . 4 "

Pasts undar tha Pondicherry Goverpyanpt.

Deputy Clon':.erva_t.‘nr of Foroastz & Chiaf Wildlife Wardean 1
1
Razlx _undar thne LARthdwnun Addeini et ration . !
Deputy Conservator ‘of Forast & Chief Wildlife Wardasn i
T . | ame e -
o 1y . ‘ l
- : ) ‘ ' “ ‘ - |
Bosts under the chandiqarnh Administation - ' ?
- Deputy Conservator of Farnsts . & Chiaf Wildlife Nardan BN | A
. 1
TOTAL: a5 !
72 Central Deputation Reserva @ 20% of Item |} above 19
.S+ Posts to be filled by promotion in accordanca with §
' ‘wle 8 of tha Indian Forast Sarvica (Racrnitmgnt)‘ ' ‘ 1
Rules, 1966, @ 33 1/3% or Ttems 1 and 2 above Rl i
4. Posts to be filled by direct recruitment $1+§+5) . 76 ‘¥
: ' I42)=3 :
-5. Deputation Resarvae @ 25% of Ttem L above 23
... %+ Lmave Resarve, Training Reserva & Junior Posts ]
' @ 20% of Item 1| above ‘ 19 ;
. . N : ' ) ) " emmem——- - {
' o " Direct Récruitment Fosts o 1IR {
oy e Promotion posta : 30

.o Total Authorised Strength 156

- wn o -

S - (Madhumita D, Mitra)
) . ' ' Dask Officer
'

Hata L: Prior to 'tha jisaue of  this
Athoricnd  strangth  of  tha
Tereitorias Cadro was 100.

notification the tota)
Arunachal-Pradnsh-Goa-Mizoram—Hnjnn

Hele 2: Tha Principal Ragulations weara notifiad vide Nolification
o, 6/1/66 - TATS(TV), datbad 31.10.1966 a= GSR No.LO72 in  the

Indian Forext farvice (Fixatjon of Cadre  Strength) Regulatinne,

1946, has hann amanded vidae Netification given balow: -

-q'--..--..-—-.-—-.——-.-—u—.--

Mean g op e T TTTIITIIET
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GOVERNMENT OF ARUNACHAI, PRADESH

OFFICE OF THE SECRRETARY (FORLEITS)
ITANAGAR

NO.FOR,15/E(B)~2/85/ ‘Dated Itanagar the Dec'88

ORDER

\

The Governor of Arunachal Pradesh is pleased to appoint
. the following Assistant Conservator of Forests (State Forest Servicde
until further order to officiate as Deputy Conservator of Forests
(State Fercst Service) in the scale of Bs,900~40-1100-EB=50- 1400/~
with effect from 7.6.83 and in the reovised scale of Rs,2200 =75-2800
~-EB-100-4000/~ P.m. with effect from 1,1.86 plus other allowances -
as admissible under-Rules as per dates noted against each below:-

Name of éfficer . Date of Vacancy .
: appointment.

1,.,Shri M.R.Sarma Roy:. from 7.,6,83 Against the post of Deputy
: ‘ Conservater of Forests(SFS)
) created vide order NO.FOR/
188/D~5/82/14,922=71 dtd
7.6.83. & NO.FOR,188/D~5/
82/29,135-84 At,17.11.83.

2.8hri p,C.Goswami . from 16.6.86 Against one of the DCFs(SFS ™
‘ post created ¥ide order NO
| FOR.188/D~5/32/29,135-84
_ 4 dt.17,11.83,
- .

e e e

&/33 Shri S5.J.Jongsam frem 1.8.87 Against one of the DCFs(SFS

. posts created vide order NC
FOR.188/D~5/82/29,135-84
dt, 17.11,33. :

Sd/- ».p.Malhotra;
Secretary (Forests) ’
Govt, of Arunachal Pradesh
Itanagar, -

912

NO.FOR/15/E (a)~2/85/ 3%, le Dated Itanagar thecQﬁ 88

Copy toe- -
1. The Accountant General (Accounts) Meghalaya,
Mizoram & Arunachal Pradesh, Shillong.

2. The Secretary to the Hon'ble Governor, Arunachal
Pradesh, Itanagar.,

3. The P.P.S. to the Hon'ble Chief Minister, Arunachal 3
Pradesh, Itanagar,

4. The P.S. to the Hon'ble Minister (Forests) Arunachal
Pradesh, Itanagar.

5. All Dy. Commissioners/Addl, Deputy Commissioners,
" Arunachal Pradesh,

contd....2
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12

13,
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115,
-‘ 16

17,
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A1l Conservétor of Forgsts, Arunachal Pradesh,

The Chief wildiiféIWardcn, Aruriachal Pradeéh, Itana@a

The Managing'Directdr, APFC Ltd., Itsnagar.

Ali Divisional Forest Officers, Arunachél Pradesh,
The Fiéld Diroctor ﬁ}oijc Tigof,‘Namdapha,'Miao.
« The Principal, A.P. Forest School, Namsangmukh,
The Orchidoloq1st Tipi. -

The D.I.P.R., Arunachal Pradesh, Naharlagun with

request to publish: th ~order 1n thb next issue ofvti

Gazette.
;Thelofficers concerned.

All Brdhohes of this office, S { K
Pcrgonal files of tha officers concérncd' § “

: ) 1

J}é w(/cmq__.. ‘

‘Soecret ary(ForesLs}
.Govt, of Arunachal.Pradesh

\
- Itanagaf‘fﬁizﬁgt,

15(f1fteun) Spar“ copies,
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)?UBLISHED I PART 11 SECTION I1I SUB SECTION (1)
UF TME GAZETTEE OF IUDIA EXTRAORDINARY) DATED26 TH MARCH/BS ﬁﬂ

No.16016/3/84-AIS(1V)-n
Guovernmont of India/Bharat Satkar
Ministry of Personel & Training, Administra.-
tive Roforms and Public Grievances ad Pension
(Karmik Air Parshiksan, Parshasnik Sudhar Aur
Lok Shikayat Tatha Pension Mantralaya)

Oepartment of Personngl & Training
(Karmik Aur Parshiksan Vibhag)

L Y )

New Delhi, the 26th March, 1985

NG TIFICRTION

GSR-30B(E) In exercise of the pownfs conferrad by subesaection
(1) of section 3 of the All India services Act, 19561 (61 of
1951) read with sub-rule (2). of Rule 4 of thé Indian Forest

5arvice (Cadre) fules, 1966, tha central Government hereby
makes the fo Jouwing regulations fucther to amend the Indian

Forest service {rixation of cadrg Strength) Regulations, 1966,
Nnamely o

. |
1, (1) These regulations may be called Indian forest
Servide (Fixation of Cadre Strength) Sacond {
Amendment Regulations, 1985, . 4

(2) Thay shall come into force on tha date of theif
publication in the official Gazette )

2 Ihe the Scheculs to the Indian Forest Service {(Fixatio n [
of Cadre Strength) Regulations, 1966, for theg heading "Union
Territories® ant entries occuring thermunder, thn following

hoading and entries shall be supstituted,namely :-

WUNION TERRITURIES

PUSTg_gﬂpgﬂ_lﬁ;wﬁﬁgﬁNAN AND NICUUAR ADMINISTHATICN
Chief Conservator of Forgets

Te SENIUR PUSTS UNDER THE UNIUN TERRITORIES

7))
Jt

Conservator of Forests

Oy, Conservator of forests

Dy.Consarvator of forests,Depot Division

Oy. Conservator of Forests, Mill pivision

Oy. Consprvator of fForests, Silviculture

Oy. Conservator of forests, Working Plan,

Oy «Conservater of Forests,Utilisation Division

Oy« Conservator of forests,Plalling & Statistical

el e T o o B R

Oy. Contervator of Forests,uildlire

ooc-o?./"‘




B05 5 UNDCR THE ARUNACHAL PIADESH ADMINISTRATION

——

chief Conservator of Forests
pddl, Chief cons nfvator of For s ts

Cons erbptor of For s to

Cone exvator of Forests, Planning & Development 1
chiaf wildlife Uar('cr\ 1.
Qy. Cohservator of forests 10
Dy. Consgervator of forasts,Headqparters 1

Dyes Conservatol of forests, Blldlife

Qy. Chief Wildlife Warden

3
1
Uy.Consarvator of Forests,Working Plan Oivision 1
Dy - Conservator of Formsts,Utilisation Division | 1
Dy o cons ervatnr of Forects,Resources gurvey Division 1
Dy, Conservator of Forests,Silviculture pivision 1.

Oy, Conservator of Forgots, Forest statistics and Planing 1

PUSTS UNDER_THE GUVERNMENT OF GOA, DANMAN _AND DIU (,’1
COﬂ<orVator of Forests | ‘i{
Dy » Conservatpr of Forests 2
py. Conservator of Forests, Cashev Division 1
Dy. Conservator of Forests, Working Plan i
Oy . conservator of Forms ts, and Foresf ytilisatien Officer 1
PUSTS UNDER THE DADRA_AND NAGAR HAVELI AU@INISTRRTIUN
Dy » consarvator of Fores ts 1
£0375_UNDER THE GOVERNMENT OF MIZORAM,
chief ConnorVatdr of Forests:® 1
Cnms ervator of forests 2
dy. rons arvatorl of forests ' Va
Dy . ransnrvator of rqr,ﬂtxs,Plnfwwing 1
Gy » Conservabor of For ~s e, Lorlking FYan m_dwé _
. 61
2,  Gentral Bnputationftnﬁonun Q 20% of 1 abovae _Mw%§*

————— .

a3

f‘\'
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5.
6.(n)

7.

B'o -

To

—_ ;ZES,—

Posts to be fijled Dy promotion in accordance
with rule B of the Indian fFornst G ervico

(Rocruitment) pules, 1966 24

_ posts to be fiyled by direct recruitment 49
Deputation Reserve @ 15% of 4 above 7
AdhnCKdroutntlnn r paaryn 10
Leave Resorve 11% of 4 above 5
Jumior posts 3 207 of 4 above 10
Training Reserve @ 107% of 4 above 5
pDirect Recruitment posts 86

Promotjion posts 24

Total aUthOtiSed‘Sttaﬂgth ——1;5—-"

gdf~ TeCs Minocha
pesk Lfficer

The Manager, -
7 £ ~TR ]
Covt.of India Press, ,,2:_;1,,

Mayapuri ) .
NE,*)A’! DOlhi, 75/ z)‘;,r})f %c;‘w. . ‘} ‘z’(
70 / ._)—;WV“’ ‘,Quuwh_{i A
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GOVLRNITENT OF ARUNIACHAL PRADESH Q
OFFICE OF THE SECRLIARY (FORESTR) -
ITANAGAR
o~ 2 (. -4
oy F G
NO,FOR,400/E-2/83/ <+ * Daked Itanagar

tho 2 L, Scpe'si,
: o /12,
To
The Denuty Sccretary
to the Govt, of I ia,
Ministry of Environment & Forosts,
Department of Forests & Wildlife,
Krrizhi Bhavan,
Ncw Delhi,

Subs Indian Forest Scrvice -~ Unién Territories
Cadre =-meeting of the Selection Committee
to conzider State Forest Scrvice officers
eligible ac on 1,1,87 for inclusion in
the gselect list,

Ll T " /{‘\'}é “

In inviting a refecrence to _the Ministry's
letter NooA,32012/1/67-1IFS=I dte 13,7.,87 and Arunachal
Bradesh Government teolegram NO,FOR,400/E~2/83/359
dte 14,9487 on the subjoct, I am dircctnd to state
that the Govt, of Arunachal Pr-d~sh recommonded for
inclusion of the following officers who have completed
8 years service in the State Forest Scrvice (i.c. P
including 2 yecars training in Diploma Course) for
consideration of thedr oppéintment in J.F.S. Cadrc,

Sir,

le Shri M,R. Sarma Roy, ACF

2o Shri R, Modi, ACF (Arunachal S/T)

3¢ Shri P.C. Goswami, ACF

4. Shri s.J. Jongsam, ACF (AFunachal §/T)
Se Shri K.D, choudhury, ACF,

24 The above officers have been holding substane
tively the post of Assistant Gonscrvator of Forests
with cffect from 1,1,85, copics of their confirmation
orders are enclosed,

3o The paorticulars of the above officers are
furnished in the prescribed proforma enclosaed herewith,

1, S/Shrd M.R. Sarma Roy & P.C. Goswami, ACFsS
have been serving in Arunachal Pradesh for the last

30 years or more, In fact they helong to those pioneer
hands of Por~st offichres who have braved oxtremely
difficult working conditions an obtaincd in Arunachal
Pradosh and cacrificad prraocenal comforts, staylng away
from thoir fomilies {or most of their scervice period.
Daspite long cpan of thelr services, they could get
cnly onn promotion i.oe from Forcst Ranger to ACFS,

In ~2arlier prriod the cxpansion of the departmental
activities had beoen very slow, as such their promotion
frem Forest Rangor to ACF oot also delayode. Albeit
they had been scrvinag continucusly as ACE in the offle

PO T

ciating capacity since long, but they could be confirmd as .'_

{
1
0002/“" . ;

h et T




ACES At a later dete, For cxmample, Shri 11.R. Sarma Roy
isin continucus service as ACEF sinc? 20,8,73 a2lthough got
rogular yromotlon Weeofe 18.3,76. Tt will thus be evident
that, had their continuous officiatina service as ACF

been considercd they would have boeen cligible for selection

“§nto IFS during 1981-82,when thedir respective ages would

have been appreciably helow 54 years. 1t is also relevant

to mention that according to tho Covt. of India's clarifie

cation in rcgard to age as provided in the Irs (appointment
by promotion) Regulations, 1960, cprcially deserving SFS

officers who have even crosscd the age of 52 years can be
congidered for inclusion in the Sclnct List.

In consideration of the nforesaid factors the
Govt. of Arunachal Pradesh hava agein rocommended their
case for appointment to senior scale of IFS so that at
least at the cnd of their long service pericd they get
due financial bencfit, some added professional status and
commensurate post rotirement benefits, DBosides, after
slogging for so many ycars in this rcmote arca, they will
have some reasons to feel contented that, at lecast their
long and effcctual services in this territory have rewarded
as far as promotional opcnings are concerned, As the GOvte
of India had earlier sympathaotically considered the case
of Shri T.C. Phukan, it is requostea that the cases of
these officers may also be consider-d for sclection into
IFS, . - ‘

As regards Shri Re Modi, ACF, it may be stated
that prior to 1.5.78, he served as Forecst Ranger in this
Department with cffect from 31.3.73. The best period of
his scrvice he has spent in the romote and interlor places
of Arunachal Pradesh, Moreover hc belongs to Schedule
Tribe of Arunachal Pradesh, He is the second senior
Arunachal Pradesh Tribal officer in thisDcpartment, He
rendered all best efforts to serve this Department during
last two years,. lle also desnrves special consideration
for further promotion to IFS Cadre as an incentive,

In considering of the aforesaid factors, the
Ministry is requestcd kindly to revicw the cases of’
s/Shri M.R. Sarma ROY, Re Modi & P.C. Goswami, ACFS
sympathctically and arrange to consider their appointment
to IFS cadre (Senior Scale) along with others,

‘5 AS regards Shri K.D. Choudhury, ACF it may be

stated that he is one of the senior most ACFS in this
pepar tment confirm~d in the post wWeCefe 1.1.85 and has
completed more than 3 ycars centinmuous service in the
State Forest Service as on 1.1.87 but there is a vigilance

“case pending against him as reported by C.V.0., Arunachal

Pradash,

Ge The annual confidential repotts/Dossicrs of the
above named officers arc with the Joint Scerotary(pPol),
Covt. of Arunachal Pradesh who hasboen requested to send
the ACRs/Dassiecrs dircctly to the tinistrye.

Te The Vigilance/intearity cortificates in respect
of the above officers are being sent separately and

shortly
. vours faithfully,

e
e

(Se3s ROY)

o C':..‘)‘n{ arr
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Tofficers co"ﬂprnﬁﬁ direct tc

bb]-o
nert, of Arunachal

Cony te the Jcint “ﬁrﬁ*'ry(*GW),
pracdeshy, Ihanadar with roforence Lo this cffice letter

10 . FURW ’F—“l/“O/’1/1416 at., 1?. 7, il ds requested
‘xf‘ in rospect of the

to send the uvpto dats MCRS /Fﬁ ,
%nf viimintry of tnvironment
ro this officee
"
L~
( S.Ba RCY
<5n([n!u]~<r {T‘_ PJtS),
Govie OL A'HndChdl pradesh,

oW

& Foregksy ur qently with an intimation
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GUVEIdL Y o KURNACHAL PRAOVESH
DEPARTME'S 9r ENVIRONMLLL & FOLESTS
TTANAGAIL,

NO.FOR,149/E~2/81 /Vol-1 />075 -~ btd.Ita ,?’(EhAug/ZOOO

To,
The Secrctary to
the Government of India,
Ministry of Environment & Forests,
Paryavaran Bhawan, CGO Complex,
Lodhi iocd, New- Lelhi -.110 003,

Sub:= Year of allotmunt in IFs (AGMUT) cadre to

Shri $.J., Jong:.am, IF., LCF - representation reg,

Sir ,
’ I am to forward herewith the representation

dated- 7/8/2¢30 clong with its enclosures reczived from
Shri S.J. Jongsam, IF4S, DCF on the zbove subject addressed
to you which is velf explanatory for consideration and

further appropiiate necessary action in the matter,

Enclo : As above,

Youqfﬁfaithfully,

h
55977
( S.R. Mehta )

Principal Secretary(E & F)

Ar¥#dachal Pradesh :: Itanegar,

C

Copy to :- ,

slei $,J, Jongsam, IFs, Divisional Forest
officer, Forest Utilisation Divn., Itanagar.

gy S
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ANNEYURE~ # <
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GUVLNWIMaNT o ANCGNACHAL FRALESH ﬂegl». .
VEPART LN O

SHNVIAORMENT & PURESTS

R LIS I N
NIV PO TN Lo

NU.FOR}1@9/EA~2/81/vO1~I//)V{—k(

itd,Ita, jﬁf@b/2001
To, R -

The lecrctury to
Govi, of India,
fdnistry of Environment & torests,
Paryavaran Bhawan, €GO Complex,
ledi Road, New delhi - 110 003,
Sub:-  Year of sllotment in IFs{

S{AGMUT) cadre to
shri sJg Jongsam, IFS,DCF - representationx*eg.

Ref:~ This office lettep No.For,149/E=2/61/Vol=1 /245w
. 48 duated- 2L/8/2000,

Sir, |
- This is 0 forward herewith the reminder dated-
6/2/2001 receivaed from Shri SJ Jongsam, IFS, UCt on *he

above subject addressed to you for consideration and
necessary uction in the matter as requested for,

Enclo : As above,

vours |Fit tafuly,

7 E
L= =
<~/’ ( kabindra Kumar BCF(HQ)&Jbint Secy, (E&F)
for Frincival Yecretary (Envt, & Forests )
. ~$}?/Arunachal Pradesh :: Itanegar,
\ .

~

Copy o 1= :
1, &Shri oJ Jongsen, IF:, vivisional Morest officer,
FU Ulvicion, Itanagor,
2. 7“he udvisionral Foreet officer, FU Uivision,Itanagar,

This hes disposes l'is lettepr Mo, FU/7/2000/105-07
cated- €/2/2001,



